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OchoNOW ’767 " of 1996

Between:_-r-_
M.V.Seshaizh
AND

The Controllér Gener

Ramakr ishnegpuram,

New Delhi.and 2 otherss

AT HYDERABAD,

Xy Applicant

al of Defence Accounts,

P despondents
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in the Department.
Applicant transferred W P
Corps of Signals,Jabalpur.: -
Applicant-submittéd a representation
against -the transfer orders. - -

The request of the applicant rejected.
Applicant was atiacked wi Jaundice.
Gpplicant submitted repre entation %
the HOn'ble PPesident of India and a
 ddpy to the Hon'ble Prime Minister

0._f India.

pplicant was initially apppinted
‘JZCORs)

s

The 3rd respondent in his letter
dated 30,10,74 informed the applicant

_that his representation w’ts forwarded
to the Ministry of Financq (Defence)
and Ministry of Finance. .

" applicint was served with|memorandum
of chargss for continuing| on leave
without proper. sanction..

Applicant submitted reprejsentation to
the 2nd respondeént to supply the

- relevant -documents. - - :
Applicant submitted repre sentation to
the 3rd respondent denying the allega~
tiong levelled against him. .. -
Applicant submitted a~detailed repre-
sentation to the Pon'hle|President of
India. running into 12 pages. . .

Applicant brought to the
1st resporident regarding
tation ‘submitted "to the
President-of “Indla. .

The“Ist respondent exp'rl)ssed his =~
inanility to reback the|case SinCe 13
years passed in the casT and 1t is Ol (=

notice of t
the “rep resen-
Hon'ble

Hyderahad,
Dateds 30,4.1996.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 38 HYDERABAD BENQ
- AT- HYDERABAD,

o c.aNo. 767 of 199

Betweens-

M.V.Seshaiah,

S/o.Late Subba Rao,

Aged 56 .years, :

Ex-RQ.R Auditor, No. 8296800,

LIGH, 47/3RT Vijayanagar. Colony, _

Hyderabad - 500 457. : 'y App tsant,
AN D o | | S ' L
(1) controller General of Defence Accounts,

Ramak rishnapuram,

New Delhi,

(23 Controller of Defence Accounts (ORs)l, Central,
- Civil Lines, / -
Nagp ur, : . :

(?;) Pay Accounts officer(Other Ranks)}.
Corps of Signals,.

. Jabalpur (M.B¥. . .o .’.._..-'ponden'ts.

DETAILS. OF: APPLICATION: -

(1) Particulars of the Order sgainst which Application

is: mades-

The applicant is seeking to qzestion the lality and
validity of the orders No.3 0014(311))/76-AN/F at.17.6.1976
of the Office of the Oontr_oller General of Defende Accounts,
Bf the above said E-mceédiﬁgs, the services of the applicant

were removed with effect from-1.7.1976.

(2 gurisdigtion:-
'The subject matter of the Application is Lithin the
Jﬁftisdicticn of this Hon "ble;“'rribunal under Segf ion~-14(1)
of the Administrative Tribunals Act, 1985, -
("3')j w* ;;‘Q"“ h Cﬂelu—, e, -%J ! m o4n. Bs Pen Sec. >

NS fpex 1985, o
- the- -applicant is prefering -a separate ‘app lication

seeking for condonation of delay in filing the c,A,

cont .'. t 2
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(4) mces OF m'casm”

(a) '{.‘he appliceq_t_j. gebmits that wt}ile he was worki

(QRs) ’

Seennderabad he was transferred to Pe.y Accounts Of:tic (ORs)
i

Mo, Bnjree - DS

Corps of Signals, Jabalpur by an order
P Sheiad pur by ©8%) Qeo- FIAD

centneuer Qeneral of Defence Accounts. Inmediately [
a.pplice.nt had subnitted a representation to the Contrpller of

Defence &ccomts(OBs), Madras seeking for cancellation of the
traesfe;._- gr@ers. ) The applicant hag& represented that he ‘has

an unblemished record of service and there is no unicward

incident or event neeessitating the transfer to Jab pur.

He had also contended ‘that several persons who are rking
rer J:ong__tige g.t gydegabe@he.re_ no% giei_:.nrbegi"_aqd_ no articular
method Or system is followed in effecting the ordersy |
An arbitrary policy of pick and choose is adopted. He had
also contended that his transfer to Jabalpur is not pn _
aduinistrative grounds, Though a representation was forwarded
for consideration he was immediately relieved. Sgbiqugntly
1,60, 1n May,1971 his request was rejected. Subsequently
he had no option but join in Jabalpur and accordingly he
reported for duty at J aba.lpur; While' mrking inJ :llalpur _
the applicant was attacked Jaundice in 1974 and he

segiouely i11. The water and the food of Jabalpur “id ot

8o Hyderabad to take Homo@pathy treatment and for
Though initially the applicant had applied for leave
20 days only, he had sabmitted his app;.ieatiens for extensaion
of leave on account of i}}zeheeq.th: The spplicant 1p also
looking after the well being of his father-in-law who was
of 73 years old and was suffering with Paralysis and 18 =180
heviqg large family to :!.ooka:teg. 1% took long Pj: to the
applicant to recover from the aflment. In the meantime |
all the three children were affected with Jaundies ons after

Contd.]. 2
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. said _representation he.requested to supply the joc

1.3 ul
the other and they were also seriou.sly i1l. Addd to the

- woes, his tather-in-law also foll seriensly 111 and was

on the death bed. T the circumstances, the appl ant
recovered from ailment. _The applicant could not leave his

family members in the circumstances and go a.nd join at _
.Jabalpur | which is a far off place from Hyderabad. _Theregore

the applicant was forced to apply for extension off leave.
The applicant all along been snbmitting his applic ations

.for extension of leave. However, the applicant v#s served

with several memos directing him to appear bvefore(the
fact

Medical Toard and join for duties at Jabalpure .

remains that though the _applicant recovered from the
ailment, he could not go and join at Jabalpur becpuse of
the problens he is facing in domestic as explained above
and therefore sought for extension or leave. Tha applicant

subm:lts that holding that the applicant was on l ave

without sanction for a very long time he was ser ~d with a

. memcrandum of charges dt.2.6.1975 allegj.ng that e was
,'centinning on leave withont ‘proper sanction rrom 22.7.1974

and is not complied with the orders of his super -or Officer
and the said conduct unbecoming of ‘a_'Government _pervant,
The applicant was called upon to show cause against the
proposed Jdg_.gciplinagymact“i‘on. _ The applicant had submitted

representation on 16.6,1975 to the 2nd respondext. In the

aererred in the application % enable him to rep!
for the detailed objections . In his farther r presentation

extension of leave and the circumstances lead
continnation of leave. He submitted that his
can not be troated as unauthorised absence as his 1nitiel

leave was sanctioned and that all his snbnequent period of

Contd. . 4
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leave was coverad duly submitting the leave repres ntations.
It is another thing to say that the leave was mot ranted.
It is submitted that the leave *ni_:_a.\s7:1(31;”'ss‘mc1;:'1.01113:1~ or
extreneous reasons but for the geneuineness of the claim. -

The applicant was in a state of shock and was also

suffering with mental distarbance due 0 health p blems

of his family memhers and also for himself. ‘Adding to this
as he was continuing on leave there was no monay to attend

to the medical requirements. Under thoge circumsiances
o
and in the state of mind as he than, the applicant could

not think pgo;)grlyg Inspite of pgoblam"s*he is ;‘%cix_xg,

he has responded to the show cause motice and hohad
submitted a detailed representation ruming into|12 pages.

He had also explained that hias transfer itself was by way

of victimisation, anconstitutional, arbitrary, d scriminatory,
violative of drticle-14 and 15 of Constitution of India

he also

and violative ‘of principles of mgtirg.l Justice
pointed-out that he had also subnitted a representation
&0 the highest executive anthority of the country of India
His Excellancy the Hon'ble President of India
actions of the respondent 2 he had attributed malafidies
and victimisation, the thg‘n‘con_trolle_l_' of Defenc
South, Mr,V.G-Kamath, While the matter 1s pendlug with the

eging the
Ac qounts_( OR s

ﬁighest Ezecut ive Authofity and the Supreme Compander of the
Armed Forces, the action taken by the 2nd respopdent

in initiating the diﬁc;plinagy action in 1tselfl is vitiated
by mg_lafidy and extremeous considerations. The applicant
submits that he has not received any replies for his
representation dt.23.7.1975, Hovever, in the gean time

an Enquiry Officer was appointed and the E_nciui py Officer
issued several notices to appear before him. Ihe applicant
did mot eppear before the Enquiry Officer as > had a
griovance as where the disciplinary proceedings were

initiatéd, and he has submitted a representation to the

contd.-. L 5
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Exoellancy the President of Ind:.a, the applicant I
to participate 1n the domestic enquiry. B The Enquiry Officer
conducted an ex-pa,rte enquiry and writt:en a findin of
holding the applicant guilty of the charges frasned against
him. Basing on the said finding in the enquiry, ine matter
vas referred to the lst respondent and the 1st respondent
issuned notice for removal from service calling fo
explanation against pmposed removal from service '_ However,
the applicant also diqvnot,rep__‘._ly to the show causp notice
sgnce his representatign to the President is pending.
Conse c-;geny:‘l,y, the 1st respondent issued impugned jorder of

removal from service.

(2) - The applicant respectfully subnits that ’ ‘S
by“the arbitre.ry ‘action of the v. G.Kamath the hen Control]_er

manner giving favoar to sorae subordinates and rassing and

numiliating Other subordinates. The applicant
gﬁevance against the action of Sfi.VoG.Kamath ;
exsrcising his power and anthority. “;‘he ;applic :
lgad a strong grievance for transfering hjm to Jbalpur
giving a go bye to the norms. Several persons who are
working for several long years were not disturted whereas
the applicant was pickedeup for transfer to Jahalpule

The said transfer was also mt in administratie exigencies
1?%“9',3 only intended to victimise the applicang. In fact _
the authorities were aware of the difficulties|faced by the
applicant having with regard %o attending his

who _\_y_fesmliving vith him and wl}o__was‘msuf;‘;‘ering

father-in~law

ith Paralysismmm
Aggrieved by this arbitrary action of MrSV_-ff:-Kama};h, the
e,pglieant had eu‘t!m;tteél_rep re segtatieni to hi $ [Excellancy

the Hgn'ble Pgesigent ef Il}diaon 22.‘5.5.974 thfouthproper

channsl. 4 eepy of the sald representation was also submi
% td... 6

[‘chﬂ'j“‘




wom @

to the Prime Minister of India. Ina letier dt.30.10.19f?4
the applicant was informed by the 3rd respondent that his
representation to the Hon'ble President of India was

forwarded to the Ministry of Finance(Defence) and th
Ministry of Finance had intimated that his a,ppeal wel
With-held with the Department. On the one hand§ the
applicant was hopiné for suitable orders from the Government
of India as per his representation dt.22.5.1974, Ee ) '
applicant was shocked to receive the memorandum of _charges.
The applicant submits that the memerandun of charges| wers

framed by the 2nd res;mndent with 8 vindictive attitude ‘

and vwith ‘malafidy considerations and he was having al strong
gr ievance_qagainst the apgiioant for ;L:epresenting to the |

Hon'ble President of India against him. As the applicant
was hoping for a favourable orders £rom _tlie President of
India, the applicant did 1ot take further steps in the

matter. ‘However on 14, 6.1989, the applicant had s mitted

President of India and also the ordere passed by t
respondent removing him from service. He had also
to his notice that as he was waiting for a reply frpm his
Excellancy and the Depar’enent was aware of the repneeentation
the Department ought not have taken action affecting the
interests of.' the a;pplicant. In response to the said
representation, the applicant was 1nfo rmed by letter dated
7.11,1989 that the lst respondent had expressed hij inability
to reback the case as 13 years passed in this case|and
1t is a 01d case. The applicant is fully dejected|as the
manner in which he 1s treated as ome and, all by the
Depa,_ntnent, he became a hne‘ntal wreck and conld not| venture

to have logleally to take further steps. He was hoping
against ope for a favourable reply from the highest

Contdess 7
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Executive of the Comntry. In the circumstances hejcould mo%

13 7 38

Honﬁble

venture to approach to this Hon'ble Tribunal or ¢
Wb -0

Saaseﬁa Court of Fadie. for the redressal of his grievance.

T@e applicant did not have the means to approach the

Court of lav.

(5)  GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:
(a) . The entire disciplinary proceedings are vitiated
on account of extrensous considerations and for mglafidy
reasons and are therefore liable to be struck down on this
ground, The disciplinary proceedings initiated by the

 2nd respondent and concluded by the 1st respondeny are

without jurisdiction and competence ;n_as mqepﬁagvthe
applicant had a strong prievance against the power and
authority exercised by the then incumbent of the &nd

respondent Office and représented to the iighest

Executive

of ?gg_countrg mgk;pgwa stgqngﬁgrieygngg agginst fhose

Mr,VeG.Kamath, During the course of pendengy'ogm;
before His Excellancy, the Fespondents 1 and 2 being.
Subordinate Officers become functas officio and
the actions areanull and wid.

(v) is fur ther submitted that bis absence frOm |
duties was supported by leave applications duly fyrwarded
to the concerned aathority and the leave gppl%;ay ons
were supported by medical documents. It is therejore
submitted that his Qb§eﬁcg from duties was on medjcal
grounds and on justifiable and reasonable grounds;

. duty does not amount to a mis-conduct. Only such|an abhsence

Contdese §
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Which was intentiona:l. _and without any Justifics.tion_‘and
without prior intimation would amount to a mis-oondiu_ e
Such 1s not the ‘case with the applicant. Tt is % refore .
re spectfully supmitted that his ahsence ;‘_rthdu@;iogs not
amownt to mis-conduct and the provision of diseipline and

appeal provision does not apply. It is therefore prespectfully
submitted that the very initiation of the disciplipary

proceedings and the power. exorcised mder cca Rules are
without jufisdiction and compe tence in as much ‘as [the action

does not amount W a mis-conduct.

ey . - .

(‘E)‘., ‘The action ef the respondents is arbitrar 3

d;écgimiga_atogy and t}neonsti_q;tiona)._ for reasons b yond the
control of the applicant, the applicant was absenting fgogg
duties and the same can not be used against him to deprive
nin and his family the 1ivelilvod.

(&) Details 01‘ Remedies E usteg:-

The gpplicant stales that there are no glternate
remedy except to inwoks the Jurisdiction of thig Hon'ble
Teibunal.

(7) o _ T e ol
 Tng applicant declares that he has not filed any
Applieation, Writ Petition or Suit regarding same
subject matter a.nd o application, Writ Petition or Suit
1s pending befere any other Court or Tr ibnal r%egarding

the same sub;!ect matter. -

(8) MAIN BELIE";..

It is therafore prayed that this Hon'ble Tr_ij;unai____

n the tnterest of justice be pleased © call for the recordmm
relating to. a-nd connacted with Proceedings No.”‘ -
76-AN/F dt«17.6.1976 and quash or set aside the

Contd.ds 9
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quential Serviga,wcolr‘_l_pign‘ij‘;y of service, Pay and
‘allowances and all other benefits and pass ‘such qther order

or orders as may be deemed fit and proper in the |circumstances

of the case.

(9)

INTERE BELIH';-

It is further prayed that this Hon'ble T‘ribnnal

in the interest of justice be pleased to expediip and @%an

an early date of hearing and pass such other order or orders

a8 may be deemed fit and proper in the circumstances of the.

casge,

(10)

(11)

documents to be quoted‘upon is enclosed.

Ex.Q.P Auditor, Mo, 8296800, LIGH, 47/3RT Vijayan

gg§ ggrs of tl_:g g;g.] gggg; Eggﬁg o
ipplication fees- -
" (1) Number.of Indian Postal Order - a,%’ 4% 5
4
(11) Name of the Issuing Post Office § U e o

(1i1) Date of Fostal Order 20/ /96
(iv) Post Office at which payable y
S ST $o

- - W»o. Temews

Details of ¢ Tndog:-

An Index in duplicate containmg the dei,ails of

VEBIFIGATION

P e

I, M-V-Seshaiah S/o.Late Subba Rao, AgaLSG years,

ar Co],ogy,

Hyderahad-500 457, do %@rew,,,verifrfﬂ}%# the coptents are

true

to my personal kmwledge and bellef Ra-an: the civdre

‘Eyngered tar. the Canmsal ifc-iegal m mmw
anppnessed aupmabertst fmes, c=d § hee T Rupprd o

el siol —-lgcm“r; .

'Hyderaba.d o
Dates 26.4. 1996.

To-

The Begistrar "
Central adninistrative Tribunal,

Hyde rabad Bench
HYDERA B A’D

- ﬁ%‘p(’_&;g/{;
(SIGNATURE OF THE APPLICANT).
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1PUD2,
525364 ‘
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HOGOUTABLS ATD RSPECRID SIR,

Cods Tranofcr to Jodalpore - Oprlore Cannollation «

ficquontcld - .
Pafs llatn Offfco Confidential No,Ali/700, (t, 0343-1071,

———

In the eonfiflential pomo Ho, edted obovoy I hovo) bown
ahea og teanoferred $o Jadalporo ¢a Adaintotrativa Cepunis
by vhich I vas not onlg“shookma bat stunned o3 teo nornl
nrocuso of tranofor sving station soniority has nol boon
Poileved oo thopo ard noveral othon having otaticn sorjlority,
I top to roprocent Oir 14ko othen that I vag clso reqraited
Tnd U)lotted to €h1s offico, A por tho posting omdoys, ¥ hevo
rozorted for dut{ on G=B-10684 gnd wos pogted Co Inproftel
soation, Froa that timo omvanipy t111 to Lho dato of jmy trange
for to Ledper Groupe=lB, I wat dicoharging the officlal vork
uvith £a31 vigour ond olneority, 1hilo postins o to {ho Ledpor
Croupwll, tho sathorities tooi choltar for thelpy wot Ty eaying
fyaing ocnlor Sn tho Izprast Beation” tho troncfor waf
grnincat, Dut Sir, to tho btost of oy Imoviodro, the ghove
peacen vao obsolutoly qneoorroots I von pestod to a Lash which
uso in a1 of arroars oeeuilated for olx nonths 140k, for tho
econloto Halfeyoar on?ing S8y rolioving fros ny tacg in
Icproctel hoving four lotisrs on herd $hat too ono weplt old,

Ciry aftor sitting tight to the geut enl pincordly
attonding to the worl, 1 have brought tho task o o o
lovol, Tut stp, during May, 1070 one of tho Hnjor
hondlel by ns whfeh econtsing 800 IDAMAB or nero vap\di
o morged vith o battalien. Aftor tha transfor of ¢ho
of the chove oadd unit to enothor pgroup, I hovo bsonjallottcd
pa=o niceollancous unita nmadboring to sovin, Thip Cranofcy of
INGADS took pleco duping §reptor Inding 8/70. Sir, ajtor
recoiving tho nov units, nnt only ¥ hava o uet-rlghu but to
Ra9ugt tho Dy0.Parte1T Ltoso for that quortor vhieh froro not
ciiustad by the transforring gro\lpe

Ponourablo 7ir, to my surpricc on my roturn £rpo loavo,

I vas prolievod of tho work in rospoot of coae of tho units
Loeping vith me 100 IPAAC and altachod to tookel for| attondin
on the D,0.Part-11 1tcas wateh havo boon acousulated frony 10

O sures tvido ooticn Order Dte July, 1070)e Thio tao dono to
give rolioef to tho taskeholder allovin hia to look jaftop
eorrorpondcnse and othor work, tabing into co oldoryticn that
tho teok fo urmnagoadlo by o singlo {ndividusl, 6dr, aftoer
attending to tho arroars poccived froa the transforging group
-and tho quantuz roreived during oy l2ave poriod, I have atten{(d
to gemo porticnithe DeOcPart«1X of 016eAray Mago Vorkshop,

Banzoloro,

(P.7.0)
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Sri M.V. Sesghaiah
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"Subi“:Apblicéﬁidn“féi‘éanceilation 6f_tréhsfmr order.

and requesting
(0is) Corps of Signals,
dered by the C.D.A, and stated
regretted be accedeq o .

'Accordingly the orders

! T ' Aecounts Officer i/h
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"Sub :~ Confidential reports ou clerks - Communication of ad

Tt has been intimated by CD5 { s) South, Madras thet you h
anfavourshly reported upon in your confidential report for the ye
(an extract of which is furnished below), '

Col.10 - Genernl Assessment — Me is not enthusies

(61.13 ~ General remarks with comments ~fle is a geood clerk
: about the General rewmarks - srgumentative.
given by the Teporting officer
snd remarks sbout the outstund-
ing work of the officer.,

A

Zé&'seen from the ahove cowrents by your heporting of{icer/
you huve heen assessed as not taking Leen interest in the office
you are n arpumentative type. You are, therefore, advised in vo

to oversome these defects. '
r

CJELATADNRTAT
by CONTROLILR CF DI

:P)‘ A

berse remarks.,

hve heon
hre caded Ilee 1070

tic to

undertale greater mesponsibilities,
[

hut a littdle

toviewing officer
work and thet -
ir own interest

)
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T OF COWRIDENTIAL REPORT ON SELECTION CRADE CLERKS(ROSTER-1,

A

-

0ffice of . .PA® (gRg) CQRES OF $IBﬁAL$f.JABALEUE'l

Report for the period/year ending . . Jgcenber, . 1972..

-— f?gf q%iLVdVEPKC’éiﬁf-Jg

UPPER DIVISION CLERK

?ARTfI PEZSONAL DATA (70 BE FILLED BY OFFICE)

1. Wame of Officer . Sngi M.V. SESHATAH, QFUDC) A/e ¥oo
- | 296800
2. Iote of birth . 1 28.6.39
5. A Dagte of initisl aeppeiniment : 6.5.64 _ ,
5. Dgsggmatﬁon/ﬁost et P Qp.UDC Pay Rs. 16D/-
4. ;@iﬁwﬁf’ﬁgatinuous appoiﬁtment 3 | g
=" L0 L0E present grade viz, C ; 6.5.67

5. Whether.pefmanent/quasi-permanent:

or tempqrary/gfficiating ' + Quesi-Permaent

- . . oy {;I ¢

6. Sections in whiéh Served during :

the year under report and period : LEDGER

of service in each :
7. Period of abseénce from duty on

#/‘-

g%ﬂg;;;;m ASSESSMENT BY THE REPORTING OFFICER({SECTION OFFICER)

8.

9.

v T Tt S o MR SRS T O B Y

leave, training etc., during the year : Attached

State of health ‘ : Gevéd

Nature of work on which emploved . Empleyed cn meintenenge of
(his should indicate whether the IRLA of ORp requiring |knewledge
fficer recorted upon is.employed on wof rules end regula fkens.
tasks invslving initviative, judgement
or application of knowledge of complicated
rulds and.regulations or professional
_technigues or on tasks of a simple
“hature and routine character)
eneral Assessmenti- . | o Keeps hia woerk besk preperly.
This. should contzin ah overall Able te prepsre notihps and
sesmident of the Officer's personality, draftings and accprate in his
iesgond qualities and-shortcomings disposal of wwrk, | Hes
4 should in-psrticular touch con the  priginality in thihking end
N

—
g

03w

ok

~wing—points, namely, proper expreesion snd has| a geod
saintensnce of Assistnnt's Diary, Guard knewledge of rules) and
i1e etc. skill in noting and drafting, regulatiens. Willllng te

& k end 1is

ronphnoss ard accuracy in disposal of undertaks mere wor
works aptitude for any particular type emenable te discimline. Keops
fowaak alanliy and oviginudity dn Shink- goed relatisne wWith fellew
ing and expression; knowledge and thorough- empleyees and Jia punctual
nego of rules and regulations; kKeenness and {n gttendsnce.| He was
willingness to undertake more and greater gwayded the punjishment of

e

responsibilities/work; Amenability to steppage sf ane [norement
discipline and relation with fellow employees, of Pay withput cumu-
pgnctuaiiﬁy in attendance. 1ative effect for having sbsented
' himgelf for 282 days witheut prier |
- - p.t.0. |

e



. )
—_1) é%%i)/
Mo /2/ —.

T¢ the Officer has been reprimanded for ganction of leave and
indifferent work or for other causes durlsg feilure to cemply wifh the
the period under review, brief particulars efficial directienz o
should be given. If the officer he? done report for duty forthwith v
any outstanding notable work meriting Jabslpur. He hes agplin boen
commendation, brief mention should also be  absent since 15.7.72 tedate

mad @,}
11, Integritysi-
© {Tig column should beg filled as pur Hig integrity is ocorjtifled.
instructions issued under Min, of lome
Affairs OM No.51/4/64-FEsts{4) dated the
. 29st.June, 1965). ‘

4

v Blgnature of the Reporting Officer 84 -
Name in block letters  (S. SUNDARAM,

Designation Agceunts Officer

— Date: gx¥%. 30.12.72
PART ITT - REMARKS OF THE REVIRWING OFFICER{GROUP QFFICER OR
T (ORRESPONDING OFFTCER).

Length of service under Reviewing 0fficer. 1,2,72 to 31.12»72'

1%, General remarks with specific comments™ A geed clerk se¢ fgr as
ehout the genéral remarks given Dby the werk is cencerned. He sheuld
keporting Officer and remarks about the hswever impreve hig attendence
outs tanding work of the officer. I sgree with the remerke
iven by the Reperfing effiocer
14, Fitness for confirmation/promotian i, Fig
e Rrdtenttnn-Srode{-Ronter=8) in ii, Noit yet fit.
~ hig burm, S 5 5 QP 1 s vy i %

Signatﬁré of Reviewing S¢/~
Officer

Name' in block letters ( R.K. W4{DHAWAN)

Degignation ;
‘Date;. 19-1-73

Dy,CuDeoho
signature of JODA/CDA (with remariks if any)
~¥ime in Block letters

Designation

_.._.._.....-...-—_.u-....'-—..-—--.um.-o..—._u@m’mmn'w—mummm-

Note:~ Where any adverse entry is made, whether it relates toja
remcdianle or to an irremediable defect, it should be

_ communicated but while doing so, the substance of the
\\\\ entire report including what may have been saild in pralse
AN of the officer reported upon should be communicated.

\\ T - [Erue Cngy/‘”’ o
r . qr’-: fO . ’ ! ) . ‘l _" .
kns2710, Coe .
- ) T N ‘ 'Q el a,.’f:lﬂf\;“fj’“_’“A -
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y rerme of (fficer

Ea)
Al t"‘. . - . _,' 23‘“6__' i ml"_.;G I
2, Date cf Pirth/ AN S 59/5-5=041 - '
3. Icﬂiﬁﬂﬂfjun/Poﬁt lLeld cogrube
: Late cf rrirvoss aprcintoent
4, IDete cf cenwlruo ary ent . quasi permanent

t¢ tre present prade, viw,

©  wretler nerpavent/Cresi Pevrp. | ledger

. omr toprorarv/Cfficiatips 3 ey - - oy
cert or terporary/CEFiciatirg Forya 87 qays 31-12 vo 275150 s
5. Sectiors ir whiet served curing .. 17 days 28-3-T0 T5-4-15" "
fra yeor urd spert are : - . :
fre yesy urfer repol 3“*{ Eu 1% days 5-9 to  15-9-7F pre
) ot servicee 1n efcor - . N
o operier ol servies ino escr el 14 days 16-9 to 29-9~79 sanctioned
7. vericd of absence from Cuty AWUL since 50-9-73

sa

. or, reawve, traiping cte.,
~d Crying tre yeer '

FAinT IT - ASSUSSFENT PY TFE LEPCEIING CPTYON. {(Seetior C*Ficer)

.
(vl
H
o
=

o. Tiature of work or which employed Ledger group anditor
(this sroulc irdicate vhether the ,
Cificey reported upen is wr1over_; o
o Seels drvolvice ivitictive

}{uﬁjnrmlli or snuplticoation of
tneviedge ot compliceted rules

sod regvlations or professioral
teerricues or con tosks of a gipple
rodure er¢ rontine cleracter)

2

1
is able ¥r

. ' He ie intelligent and 2

10, Cereral Zssessnent:- .7 lceep the work current s long av he
{mhie stould conteéiv ar covernll ig oresent in office. He tukes
nssesemert of ile (fficer’s per- Leave nad cxtends theredfter on the

", sovality, tis pued cualities and prounds of ill neplsth.|lhus he
sroricoring and shonld Jda parti- cannot be relicd upon for amy task
cular torel on tre followirg pointswork on account of his fibsence

~a rapely,; preper neintersrce cf - though on account of sifiness. le

Lssictint's Deiry, Crard file etc. 1g able fto draft well ahd knowse
sril) i,e. voting end cfraftirg, rules and orders. e is|amenable te

nrcneiress ard aceuracy in Fisposol qig Lljltﬂpmgﬁmlﬂ Tvte wafndare ih
of werk; aptitude fex ory revticvloregeend moe, Jo-is punchpual on the
tyne of vorl clarity anc erigivalitydays he is pre esent,
in thinkirg apd expression hnowledge

e
gyl thoronglness of rules #reé . regylo-
{1093 kecrress ond, u11‘1rgne to vreer-
7 teko nere wre grecter Tth~ﬂ%i“1111Les/
verk Awerability to Cisciplire ard o~
reiciieon witl fellow ewployees, _ ™

penctrality in attendoncee,
ceeed) 2
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T THE PERSDNAL AND SYMPATHETIC CONSIDR ATION OF
HON'BLE  Shri V. V.GIRI, PRESIDENT OF INDIA,

- i
) N
Tﬁ ] C ) v S
. ) S
ton. Shri V,V.Giri, | oy &
Presidont of Indis, L
NEY  DELAT quy.j ( L
WX MY
Humble mequest for Justiceo, £ Yy
- : ' ¥

Throughs Propar Channel. i
{( Advenco copy forwardad to aveid Departmental Delay )

209 0RO

(br.Six,

I most humhly approsch you for justice which I

%o get through the Department as a rosult of ruthlass fleglonge

Lizm perpetuated By ona of the top officiel of the Con

< _hum&tﬁv R

Govarnmont Shri V.G Kemath, Controller Genoral of Dofasngy

Accounts New Dalhl who wes specislly alded by anothor
Shri K.Jagannathen { now D.C.D.A. in the office of C.D
( Mavy } Bombay ) in bis anti-Andbra setivitiss.

falled

Y
{ral }
4 AQ ‘

tone 3ir, in collusion with Shrl V.G.Kenet, the fresent '{

CoGeDuA., tha then D.C.DLA. 1/C of FuAuf { (Rs ) BUE
Secunder ghad, Shri K.Jsgennathen recommsnded fop my trjﬁafar

from PAD {ORs) BHE Secunderahad tc P.&ewﬁ(ﬁasz) Corps of

Signals Jabalpur en ‘Adminisirative Reasons, hut pupaly

to reglonal feeling. ton. Siz, the practice hpther to followsd
by the suthorities i.e. C.D.A. { ORs ) SHouth Madras fox
effecting transfeis from one cffice to #naﬁnﬂr office wos
ﬁtatimn Suniority. Slx, 1 beg to sulmit that I have Jai@
this Department on 6.5.1964 and thersa were so many pers

who have joinad cavlier to me and still they are servin|

thora 111 date.

Hane Sir, 28 soon as I wos shown tha transfer ok

orasr troansfering me from Secundershad to Jabalpuz, Ik

raprogented to the personal attention of Shrd V.G.Kanatl

%

then Controller of the office of C.h./.{08s }

are & fengthy zopeel, that I was not Statlon Sonleor aad

due

Soush Maodrg

1411
’ i
ﬂ s
feane— g
74
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e )
e
!
e 5% §
'y
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Lo Lhe
S
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kost of sy knowledge I never behoved in any misnor ( "
unhgcoming of a Govt. Sarvant and the transfer was not
justifind and requestod for its cencellation. In tiw SQua
o sppeal I have incidentally pelinted out how same interefiod
';?Et parsens of the then D.C.Dof I/C Shri K.Jsgonnethsn beleved
by not working properly ad how I was askod to clear o
srresre filed up hy them end clearance dono by me. thnp Sir,
in the sere appeasl I requested the & thorities, that I|may
e pormitted to know my DEFIGTS which waro raspons ibie| for
my txanﬁf@z from macunderahad to Jabd pur so that I way haove
an ﬁp@grtunitv to over coma thoss DEFECTS. But %o my
surprise Sip, the suthorities faund it convenisnt to ipsue
evelostyled readymade reply by infoxming me that the rpquest
for the cencellatian of transfor could not be smceded Lo end

nevar cared to ga'through the ixregulerities pointed opt by

i A

we, and I was nleo not informod of ny DUFRCTS. I may bp
nermittad to submit Siw thot all through my service i
Secundarebad till the date I was 28l leved of ny dutiesp

I wgs never served with any memorandum nor cslled for gny

cxplanation for any DEFECTS ox othexwise on my part.

Respected Sir, aftexr some time I was sorved with an

axtract of my canfid@ntlﬁl report for tﬁu ya ar Lgﬂ}. L

-
.

o~ thet I wes Informod that the Section Officer haa remgrked that
1 was not anthusisstic to under teke groater %é&uan$1bhiitig5.
it e submitied Sir, I was never asked to perfozm the Puties
pthar then the clerical and I wes not &t 8ll awsre of Lhe | ‘
remarke In the cove extraet I was int afmd by the yemakhk made |
by the Heod of the Office l.c. Shri-K,Jagannothan® HE 15 A
GoOD CLERK, BUT LITILE ARGUHENTATIVE ". Hon. Sir, 1 may

o permitted <o subﬁl&, that the section in which I wolked

e i Do e . L a

in the office of the P20 (ORs ) EME Secundersbad was npver
under the Head of the Offfce in generel and vspecially ;
updarn shri K.J agsangthen, and 1 an unable to coma to o
conclusion how I have entered with an prgument and in phal

contaxt. &ft&r I wes sarved with the extrast, 1 heve

mpaaled to the Offiee of the COAlGRS | ) Sout Vadras |-

,f | Camiioms et - B ‘  o rk&(iklﬂc“”;7(’)

?’;thm, I SR T
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wize beyond my contyol, Hon. 31x, 4‘,@:4 this conncction, 1 may

surprise, I wos informed that no sction Is hoing taokon

my amiication as L hove Cat appiied within the stipuloted

. REPOAT. ',

{.0. due to the sevare illness of my fathoZeinelow wpe
obove savsnty years, &g dug to the adwmwéz;é% Gl Ao
pregreanty {Sf’ ay wife I could not report for duty lede
x-eliw@ﬂ of my duties m: Secundarapad. This
4§ tak ing

25 goon 58 [ wag
fact T have gumsitted to ths authorities. In spite

svmpathat ic &md?}eaéi@ti&; stand, the puthorities liposed

s fine- » postponing my Increment of pay by wnn ye qr. By

the impnsition of the gbova penalty, the sithoxitifs deprived
me of hecoming permanont A omployes and thus 1 was| fined
twice for ne fault of mine dus to the clrzcumstances which

he permitted to ma;ntign' that two Kenpnedigas; Shrd Ha Ps
Nageraj and Shzi Gyed Neor Abaed who were tranafefred to
Jgb alpur mver,mpameé for duty for years taéath rroand
thelr transfer orders wore subssguently cmﬂéllﬁ { end no
setion of whatever kind was faken against timm'zi" t hoy

helonged to the Reglon of Shrl V.G.Raemat, the prjsent C.G. DA

Honn, Sir when 1 have agpoaled for the ressons forl not
gonfiming me in the prasent cadre fer which I yus due on

hed effect from 28,5.1973, the avthorities have put forward

8 fantpstic reagson- bhecause In futore I wmay ge punishment,

permanancy was net atcoxded and ware gone i".@ thg extent
of by informing that no fruitful purpase will b¢ served

by repressnting to the Government.

tn., Sir, three ¢ ‘
. kT, three full vears have he
eYs have been pahsed | | |
! MARREL . Rut gn
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ny bad luck, I &3 not permitﬁad to know my DHEFECTS unleh
prdmptad the asthoritios to trasfer mo from Secundorabid
to Jabalpur on Administrative Grounds. For all those ye hrs
I & put to untold mental torture as I am not in a posifien
to know my DEFBECTS and ovar comé thom. By nét disclosing no
of my DEFECTS I fear Siz, that the authoritiss wlll forge me
to commit the samne mistskes and awasrd punishments and:*pmil
my careor for life long. Sir, It is not only sy opiniot,
but my siﬁcera desire, thalt Crime should not hmiﬁ%& with
Crﬁma; Thqugh I wps put to great tzouble Financially bpcause
I could not @ axn my‘ﬂégze livily tood in tho abstnce of psxe
of mind for all these yeaxs. 1 os having falth that Justice

will prevail smd coma to my rescuo,

Hen. Six, I also submit, that I am not nmakcing {he
sllegetimn'fox the simpla ronson that I wos transforrpd #xom
Secundarabad to Jebalpur., The then D.C.D.A. I/C of Pefs 0. (ORs)

EME Secunderasbad Shxri K.Jagannathen was so Boglonalisk,

though -the people of his Reglon whe never worked for ponths
together and sccumulated the work willfully are relioved
¢ thelr burdon éﬁd allowed to anjéy;and‘tha Feopla f nthex
reglion were asked te handle those tasks under thxesatg aad

<

were put o untold misexies. Mvn., $ir, I was also onp of

BuCh PeYSHNS.

-

Further, it is also submitted Six, thet Shri K.

Jagennathan, swallowad Canteen Ampunts o the extent] of
m .

P

"Kks. one lack snd there was ndither enguiry nor anyttiing and

he wos allowed to get rid of that.

ton. Sir, thot I may be permitied to mentlion, [that

one porsen belonging to his reglon had Court procecpings and

punishmonts, This was‘delihmxat@ly with held by tho| shove
sfficer and was aot brought to the notice ¢f the Hilgher

Athorities and &t a lotex stage he was recomnended fox

(;ﬁﬁu tation.

Hono Sir, It 1s also submitted that Fxbhain
B g
' \J o=

¢ \".‘ -
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" mbeuse of the
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1 gn not making the allegations azdnst the officor

T was EEQOMWﬂnde fnr transfaTr,. The chova Yol fie5

shri K.Jegonnsthan, {5 so ontl Andhrd,

tho office wnﬁn ayexr on Ardhra Bign@tary passdd B

5511

. OF fiwr,

thiat he navew s loged

ay (and

GovEe gf fndhre Pradesh daclared h{;lis:iay in honour 94 hime

sir, it le wvery difficult to parrate what at&l&hit
'____/———'"‘—/-

$rregulerities were done hy the shove off icar. But,
and never bmm\%d W oak

ne gaid, thet he never x:.@specmd Law

{awful manner.

jat and

i 1

_ Pon. Sir, uwith a vengencs to spoil the zepoRis of

andnres he succecded in doing so with

Ghrl V.G.Kemath oD A.5. whe was then the CoDohe an

the Colls ldo As

Mani. S$ir, in one {nstant thixty porsens all

rpaneferse

o provide sccomnodation to the men pelong ing to

of Shwril V.3.Kamath , who wWers? found gxcass in the

the C.D.A.(0R8) Sputh Madrass §1p, by this setlom,

V.G.Kamst not only #bused the powsy vested with h]

heve been avolided.

tie blessings) of

i Aow

Anclbh o ob

d from Sogundarshad €O out 6ide fEE BwaY i stions
the reglon

hEfice of

Shrd

im, made

funds by ma king douhle trensfers w@}d@h could

Hone Sir, in ong Casé, gng Shrl L.axiésix!asaa Prasad,

a fone inelow of Shri V, G.Kanatls

was transferred %o Jahalpur to serve hig tanuri.

the ﬁum_misﬂ of all, ¢

friend serving %k Berngalows,
it , o

snd againgt the norms proveiling In this

dapartment, the ahove parson, withe in one month +£ hlo

raporting at Jabalpur was retransforred for the

reason 3% slready # submitted shovea

b implo

Hsn, Siz, I have waited for #ll these yeqrs with the

hopes that good counsels will prevail on the authoxities

and justice will be done to ma. Sir, to my bad
of provailing gnod counsals, woTE&L Counsels pre
and as

exushing me alio grew Up.

luck in stead

gime passed on thelr dotermination of sppiling and

R ok

-
E ]

ealled on thene—
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Hone Ble, Shel V.G.Kemat, tho prisoent Contigliey

Gnmmtl of Defance Accounts, Started o ruthless xx:[g on allss
way back In 1970 when ho was C.D.AL { GRS ) South Mddres., i
had trensferred & large mmbéi: of fndras from D, A D Offices

in Secunderbad to Jsbzlpur on grounds other then of |Station
Seniority and filled the vecanciog hy transforring gdorsons f£roen

Barg slowd and Hadrase

Gne Kannediga, Shri Premanand was selacted for appolinte
ment 03 care taker /Security official of the office |of CDA
(ORs) Seuth Madras, and was transforred from Jobolpue as |
thaugh none were avallohle in the office of CDA (ORY ) South

tedr g o

Hon,. S$ir. while rejecting the mequosts of Andras for
transfer from Jabalpur to Secunderehad, shri V.0, Korfat,
troansferred so many Kennadiges to thelr d‘xolca Statipn ss if
their casag mrﬂ wa‘rth consideration, I may }m‘ permitted
to submit some of the ngnwe of the Individuals who gpt ﬁrmafmf
when he was CDA (-Gas‘) Sﬂu_tﬁ Madras 1

le Shri C.8.avadhani,

25 Shﬁ.i G. Senpangi.

3. Shrl G.P.Chandren,

4. Shri R.Margyana Rase

3. Shri Jones Aroki Swamy,

G, ohrl llaria Dass .

Hon.8ir, after becoming C.G.D.A., in the nave|of somo
urknovn ;:«olisy’ hast krnown to 1?55.“ Shri V.G.Kemat tranpforrod
the following Kannadigas abt Govt. exponse when therd wore
fh any ﬁaaple who were wil};;ing to go at thalr cwm expemse and
aisc of desvrving cases.

le Shri T.LR. Wilsom. .

2. Shri S.Sedlverad.

3. Shri B.V.Ananta Revalbg.

4, Shri Shah Rohiuddin,

Ja

| N ' o T PN
. - 1 g -.A_ﬂn"_"" . .
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Apgrt from these,

Jahalpur to Bangalowt for simple r:;a$m

he KennadiQas.

1. Shod HWV. iR U EUGeNdr opp Be
3. Shet C.8. Raveendra.

3. shri C.He R g she

4. Shrl C.Govindz Rac

5, Shri it 5. Krishna Burthy.
&, Shri M.H. Hmm@ﬁr&@ﬂ

7. Shri Dc.Parasursiane X

ton.5ir, thase ara only vezy fow exanples which

arn widely kppwn and t
{ois) Coxps of Gignals Jabalpil.

is made , many mowe will come to the

formances of 5

Hen.Sir, In the light of the information furnishes

hy me,

he coused to be conduc ted in respect of the
of Shri V.G.Kauet ond mri tm:fagannamm clwmq

setbivitios

nis golden tenure 26 Dy.CoA /G pPC{ORs ) BHE
sy that justice may b0 not ORLY

thougends of the needy.
Hon, § ir, &s already suhmitted, that I hav

put to grast mental torture. 1t is oy hunblebt roquost, ?

ang thus mgke oy fanlly membe
ny wife who undepwent & majox Cresnpenry opeid

Lo eve

andé aged fathere in-las

of the rutﬁiﬁa‘ﬁ oolicim; of Shri V.G.Konst. it is not l{nm@n

Sir, in the rbwnc@ of the he

suyvive there,

this DLato e ause of 7 e Ll

nri V.G.Kmmat as CUA amd G e

1 humbly request, that an invest igstion may Lindly

¢hnt I mey not ho allowcd to succunh to my sental tortu

and T an not in @ poaltion %:ﬁ move Bhem

%*‘

-?m

Ry MNany more vWera trengforred frop

as they haoppens to

alked about In the office d.a. Pobdelle
If a thopeugh investigeRin

light about the peIe .

i

polic ias,

Spcunder aed

done to me but alsc to fhe .

o o)

ee

re as orphang, Sirx, I have to
gt ion .

at Hyder abad 1o +holr fate hocayae

lp of @y fhow my fonily will
to.

haplthe

“"y‘%‘ D(LOJ“
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It is ny humbhlest request Sir, I may hﬁlaran&farx@d to .
any one of the offices of D.A.D. lecoted at MHydorabed ifc.
Office of the Pension P ay Maﬁtax, Qffico of the local | '
Mudit Off fcer Eté. to save my.famiiy from heconing ORPH{NS |

and me from sacrificing my f anily membors, .

Hor. $ ir, this humble gervant may neot be forced|to

the conclusion that JUNGLE LW is preyailing in this Cuntry,

P

| Bon.S$ir, with a ray of hope I an proferring this
apoeal that justlce will ke done to me and justifisble {rensfoy

proery issued. Exshm

I shall remalin 5ir,
~Thank ing you, Siv,

Jabalpure Yours nost hunbhle serxvant.

Crprr
'\B;Efm 'll~5'—i?79 _ . /Zbibfraf{cuwaé .
~._ ‘ ( M.V.Seshalah ) QP UJD.C.
| 1/G No. 8296800
Copy toi- o SN

5mé, Indira Gandhi,
Prime Minister of Indls, .
Mew Delhi. .
Homo 14 adam,

As & Chaaplon of the rights of the poor ,-and Middle
Closs peaple , I belisve your lMonour will care for the
victims of reglonalism, and do 4 justice to me and thoudands

of others .
( Advence Copy forwsrded to avold departmental delay ).

Frompe

3. V. SBshalah,
Peho Do {05 ) Coxpe of Signals ,
JABALPUR, ( M.P.) :

e
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28 s ANNEXURE- 4.V IT1
S | No.mllzl/COn. ' |
Confidential PAO(ORg)Corps of Sfignals,
‘ | Jabalpur.
Dt. 30. 10.74.
ShriMeVeSeshaiah,

LIGH 47/3RT

Vijayanagar go%ony,

Hyderahad-

Suh: Transfer - Estt. - D.A.D,

, addressed to the President of Iniia Hon'ble Shr!
| it bas been 1ntimated by P
Ministry of Finance(Defence) 1:0 whom the appeal
22.5.74 was forwarded have informed that the ap

been withheld under. the axisting orderse.

p——

he cm(eﬁs) South,ﬁa.d

[ SRR

83/~
ACCOUNTS OFFICER,

/) TRUE COPY //
ey

W&K’ LR
_muﬂ.\_yo Mﬁ)
%\Cﬂ@ %QQL\\

With reference to your application at,22. 5074

o VeVeGiri,
ras that
da’ced

peal has
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.o 70 THE FERSONAL ATIENIION OF

THe CUITROLLIR GENsRAL CF DEFaNCs ACCQINIS
RAMAKRISHNA. JRAM
NEW_DELHL :

-

Subs Discipline = Bati, DoAelo

Rafs Cnxrasp@nd@naa raaﬁinb on AeColoho I/6 FolaOs { Qnsj
Corps of signals dabalpur No. AN{%19/C@nj1296&)0r
dtaéa?»?976 forvarding CeGeD.d. order hwering o,
20044 (591)76=AN/F dt,17-6=1976 and No, Admin, Opder
NO, 108 d%. 1271976, |

2 g

R@sgﬁ@teﬁ"51ro - ;“ I i
I, the undersigned comd® aACross a piloce 0f cagraépamp
4 - denes of PAO'(ORS) Carp&?wﬁ Signals, Y abalpar No, AN/ 124/ Con
dt,50-10=197% 4n responze Lo my reprogentation madq to
the Prasidont of Indian Union roquesting the Highegt
Executive to help me and aglso to mindlecut me fyom)the
§£1lwill £illed officials ~ whose alm was to DESTROY me by
ALL COST3 end hy ALL MEANS, contalnlng the iniorma,ian -
that as par %n@ exiating ordersg “the r@prtaamtatiou éaé
erﬂ HILD, siyg f@r aim ﬁhﬂ“ﬂ yaarﬁ I am @&&@rly awéiting
Lor thﬁ aua cane oz the RhPRLSENXaELON - L,eeﬂ Tﬂr HIGHEST
&XLGUEIHrb @gnaidaratian towa rds the sems. . ty o am
.“} very sorrv to hring to your Rindeat notxce mir £l
date m@ta&ng hag come out . Having lost pmti@nce %o [walt
’ any more, this hunble sole now brings this matter |to your
kindest ettention to know about the FAIE with whigh the
REPRES:NLATION hes met. For your ready and on ha?d?
- poference, L am herewlih encloging & Merox copy of the

NQ‘,RN/'%T‘B/CON d3950‘10mr§9?4@

i
—4

In this connection Sir, I may be permitted tp bring
to your kindest attentign. ébcutwthe way in which ghe
HIGHE ST GUWRT of thés DHARMA BOWI 4,8,, LHE SUPREME
 COURT & LDIA has behaved itgelf - rather to put] ntow
pow the HIGHIST COURE pegtricted itsely, when thel MERC

PETITIUN of the condemned psrsons imvolved i tha MURDER

Cﬂmﬂ";‘le LR 2.’.0

Co .j \r(R&jaﬂjd7gf
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“2n

of tha PRIE% MINISTER of INDIA i.0., late Smt, INDLL

m;~

'@\k

GaADHI was pendipng before the HIGHEST EXEQUIIVE QF THIS

KHaARMA BOQIL « f.80, THE PRESIDENT OF THE INDIAN UNJION,

Though fouand guilty to tha best of my knowladge by pll

the CURLS = L.8., from tha LOWEST to the HIGHEST
Ti SUPREME CWURED OF INDIA of eur countpy not. only

mmemm i.taalﬁ I.m; alae shown um@at patience fop the

simple reason, that the M.I*RCY BERITION was mnﬁmg with

the HIGHEST EXsQUIlVi o that too not fros the ordinpry

citizen but from the CONDLEMNED PERSONS, Sir, I cams

know @il this through Newspeper and not frcm any sppcial

SOUKGeE s

‘sir, after ceming across this restricted buhav

to

lour

of the BIGHIST COURL, when a pstition was pending beg oxe

the HIGHEST EXSQTIVE - I feal, that I am slge hed

pight to be HEARD and to he DECILDED by the HIGHE ST
(A BANE,
(/
Hsnge Sir, I may be permitbed to bring to youl

ettantion abmt“ my personal opinion » THE HIGHEST ¢

sy

b P

QRT

kilest

&

this LAND happens to belong to tae JUDICIARY « might have

semething in their minds about ﬁunctionmg' and powdrs of

the HIGHESE EXe QUIIVE » and might have thought ot jems
strioted

thing, and might have come to the conclusion and re

itgslf with the sola aim, that 4t would be BEST on|thedr

part-to walt for the outcome of Lhe PETLITIONS panding

wafope the HIGHEST £X:QIIVE of this LAND, %.e,, YR,

_WJNL‘RY-‘ and shown 30 much patience end consideratig

Siy, I may be pemiﬁseci to bring to your kindg

attentidn since yoa Siw, happens to be part or mey

something that of the EXEQIIVE - I sm of the opinfon |

others to think L.8., iike me %o the understanding

that you nsed not walt for the cutoome of the ?E‘JIL‘ICE%

c@fﬂtd@q ab

T Ranls}

_Sir, that you have acted in a manner which simpl%{ Jfor:ie
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which was pending befopa the HIGHESY EXSCUIIVE o the
paasen for your action begt lknowa t0 you, ﬁi.xw) thase

are purely ay personal oplnlons and any how 3ir, 1 wigh

you to let me ng'ei whothor my pstition wap HEARN AND

DECID upan and L 50, the outcome of tha same,

Sir, Lor all these yoars X aa\mg es L mentlonad
abova, éag,erl,y awaiting for the cutcomc of my PETITION
papresented to the HIGILISK EXECUTIVE » ond have not |
goug ht for the finalisation of ny accounts = 3,80, |

PAY AND ALLGYANCES and also the G P, FUND ACCOINT,

Sir, last may not bs laast « atleast by now, ym
he kKind enough to0 let me know the FATL with which my

REPRESENVATION mede %o the HIGHEST ZXSQUIIVE 4.4,,
PRESIDENT OF THY INDIAN UNIGN = hed met awd I =o alsd
i the earnest HOFE Sip, that your kindness may not
it me to further difficulties » 4,8, forcing we %o
run o the aell pillars and cornsys for the gshe of

ebteining JUST L&,

I em full of H®E Sir, that you will be kind ejough
and shell defdnitely put an end to my ﬁi:ﬁ’ﬁmi*:;w:a
voar kind and sympathetic QUICK actien, .

oarly and let me lnow your kimd pesponss $0 ny reprhgons
tation now being mede %o yéu.,,
Thapking you Sir,

Yourg faithfully

DaTh -l 61983, ﬁ‘“ '
| { M.V, SESHAIM|)

|  QoPs UsDsCo A/B No,B296B00

cep t0 ths F&gmci&l m'viswg\uéh6‘;-‘1«47/3;3_'?. \MISpy NG AL Cbromy .
Ministry of Financs (Defonce), MYDER ARAD . Coar cT.af
GME@ZM nggm, New Delhi, for informetion and sympe 37
gonsidergtion with a Zerox copy bearing No.AN/427/CON/ of
PAQ (Gﬁﬁ?.craxvps_a.fﬁignalgg Jabalpur, dﬁeﬁﬁw“ﬁéw’izé /

2, The Controller of Defence Atcounts (ORS) South,
Leynampet, Madras -~ 600 018,

do The AoC.DsA, Incharge, FAO (ORS) Corps of Siangdls, Jubalpur,
Hadliye Prodeah,

ﬁj’\g'e'v ‘ ' mm
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CONPIDENLLAL/REGISTLRED No. AN/1/28/Genl, /Ct

Shri M V Se

Of/0 the COA (CRs)
177, Civil Lines
NAGPUR 3 440 00}
Dated s3 0?211»89

i e

shiah

EV~ngt,AudJ,tor,A/cG NQOBZQUBOO
LIGH 47/3 RT
Vijfayanagar
HYDERABAD 13

&Jlony
500 4;1

gub s Discipline.

In this context, I am directed to state

by the CGBA, Hew Delhi that the representation daj

Cantral

-ed

4*6 89 addresoed to the CGDa, preterred by you hgs ,

been considered and
old period (nearly thirteen years), no action can

since the iLssues relate to a yery
be

taken now to revive the case and hence your case hag

hean clozeda.

Please acknowladge recelpt,

v /
! *——__,,/L//’{.”f /W \ N
(K VENKATESWARA RAD)

ACCOUNTS OFFICER (AN)

Ja

o A




33 33 33 ANNEXURE. Aa X{L

Begd. Ack. Pue

Confidential . AN/121/Con. -

PAO(ORgy Corpn |of Bignals,
Jahalpuar dt912,2.74.

To

Shri MoV, Sesha.iah
L.I.G.H, 47/3RT,

Vijayanagar GOlony,
Hyderahad - 500 _023.

Sub: Transfer - Estt. - DA.D,

‘ It has been 1ntima@ed by Main_Offiéa phat

the circumstances undgrwwhiqh you were t:angferl
grog_PRO(OBs)!_EME, Secunderabad to Jabalpur ¢
it is»regrétyed be cSmmun;gated to yéu_@ueﬁto a

this 0ffice No.AN/119/CON/8296800 dte5ellse73e

reasons. This fact was already communicated %o

Sd/-

(C.P. SWAMI)
4CCOUNTS QFFICER(ANY
PAO(OR3)Cofps of Signals,

. Jabalpnr.

/) TRUE COPY //
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Regd Ack.Duc Ifo: Al/104%
Pay Accounts Officq(ORs)
Corps of Signass
Jatalpur

. . . mted: 2,7 174
Tu -

Cin. v, Scokacak, ‘Ll H¥7) 3R
V4 Foxy _Dlo-qm._co{mﬂJ WW
v U

Subject - i psence wvilhout leave

You have been absent from duty without any report Wi du g
has not been rencrted
In case you are sick,
registered liedical
Failure to comply with the gbove .

Picase state way the cause of your absence
t5 this office as per para 231 0 Part I.

pigase furnish & rtgdical Certificate from &
practitioner ny return of post.
inetructions immadiately will be viewed very seriousiy.

! .‘ LI o *.‘“ By } ,
) o— Self . A0
A5 G- Dy~

22.7.7 %

)
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s 35 33 ANNEXURE. A KIXI
Registered/Confidential

¥ ,AN/120/Con,

Dated: 24.8.74 |77

PAO(ORs)Corps of §ignals,

| Jabalpul. _

To
Shri M.VeSeshaiah,
QP UDC A/e No.B8296800,
LIGH.47/3 RT,” ~
Vijayanagar’ éolo‘njr,
Hydepabad= 500 025. -

Subs Confidentisl Reports on Clerks =
, Communication of Adverse Remarks.

- With reference to your application dated } o7.74
1% has been intimated by the CDA(ORs) South, Madrjas-18
that your request has been carafully examined and it is
stated that your ACR for 1973 was_ treated as adverse

on account of the .following remarks by the reporiing
Officer contained against column 10 of the report.

"Hg' takes ledve and extends’ thereafter on|the
grotnds of 111 health. = Thus hé can not be
rélied upon for any task work on account of

" nis ahsence though on account of sicknesg®, =

Main Office has therefore stated that the

ahove
remarks do not require “any amendment in view of ghe fact
that yoil wére absent for very long periods during the

year 1973 on grounds of illehealth.

_Sc_l/.
SHADI LALL MALHOTBRA
BoCoDele T/ey - -
- . Jabalpure

J/ TRUE GOPY //




g}

) . Jabalpure.
To — . . Dt; 2808..74, .‘
‘shri.M«VoSeshaiah, L B
LIGH 47/3RT, .

V 1jayanagar (olony,
Hyderahad=-500 078,

(Te

11 86 31 ANNEXURE- 4 X1V

Rogd.AckeDne .~ - - . No,AN/Pay/104 ”
- : PB(GORS)' ‘Corps of Signals,

- -

| ‘,'S}b: :f.egf:fa - D:{QJ,_ _Establishment

" Refs Yé;;r'. éppiiéﬁ’éioﬁ"d&ted-%.?.?éa forwapding HeCe.
dated 2207074 for 54 days from 22,774, -

" Yon were sanctioned EL/HPL for 21 days fiom 1.7.74
to 21.7.74 and were due-to report ‘for duty on expiry

of that léave, Instead of reporting you have gsent anothsr
applicationi reque sting an extension 0f 1 cave Uptd 13.,9.74

 with a medical certificate dated 22._‘?.?4_ gfrpm_,Dr G-Y.-P_antulu.

2. - Ag-you .wers gontinuously oh‘leave on'medfical’
certificate from 6.10,73 onvards, you were directed to
report to the Civil ‘Surgeon for medical ‘examination under
this Office No,AN/Pay/104 dated 22,4,74, But you reported
for duty in this Office on 20,4.74 with 4 fitregs certificate
dated 27.4.74. -The history of your gepvice with this Office
shows that within a period of three years, you remained
apsent from duty for 790 days in three instalments of 282
days, 271 days and 237 days. - . . L
3.  Tgking the aforesaid facts into considepration,

you are, directed to appear before the Civil Surgeon/
Supdt., Osmania Ho spital , Hyderabad -for medicall examination.
Guoronb spell of yous abdence from 22.7.74 to 13.9,7 -
will be onsidered for regularisation-only on receipt of

& report of medical examination from the Civil Surgeon.

Sd/*_- 7
A' ‘D'AO, I/Co .

// IRUE COPY' //
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R
O e TR ACK DU No. AN/EAY/104,
R LATIR el 2 . . FA0(0N3) COREs I GIGNALY,
- JaBiLPUR,
/ s A DECEMBER,1974.

I

—37 - %@E\\)&Qﬁ AN

ohrd . V.SESHATAH,
LIG 1 47/3, KT,

Tijayanegar Colouy,
HYDERABAD - 200078

Sub: Leave Dal Fstablighment
Ref: Your applicati.on,dated 91-0-.74 and 15-11-74 enclosing
Vedical Certificates deted 20-0-74 and 101174
L R EEEE R
g with the ingtructions

T+ ig noted thet ingtesd of complyin
th fule 19(8). of GGS

1sgued by this office to you in accordance Wi
Teave Pules, 1972 vide this of fice even-
end 4A-11-74, Lo appear before
for Kedical Examination, you
ficates (1) dated 20-0-74 and{11) dated 10-11-74 for exten:
upto 10-1-75.  Your entire absence from <<

ave and'the same will be considered fo

ithout proper sanction of le
eport from the Glvil Burgeoi,

i
regularisaticn only on receipt of a r
Osmania Hospital, Hyderabagd. You are, therelore; onoo afndn direo]
to appear before the Sivil Surpeon Loy Lecond Med 1l Upinlon ond
furnish a report to this office. Fallure to.comply with tho nhovae
inetructions will render yourself liable for diseiplinary action.

Your Th Bill received in this
Office for necessary action. , ,
' : o }{IL >, | -'LC«.\U‘
‘ '. I . i { 1'%-}_”//. AT \"'-;w
: , (SHADT Lal MALHOIR:)
“ASSTT. CONTRCLLER OF DEFENCE ACCOUNT

office hng beecn forwarded to Ma

|~ .
‘i1 '

uf!

Hos. dated 31-8-74, 10-10-74. !
Civil Surgeon, Osmania Hoapital, Hydequbud

have forwarded further two Medical Carii-
aion of lgave

Ly N1 * ﬂ
22.7-T1 Llg beling tl‘eat@.d,.&ﬁ sence

Lod

o
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Copy te $-

- &‘“ Q\"RNE‘(\JQL—' AE@/J ;

%N/EéQ/?ON/829630g
P — : AO(ORs)Corps of oignals,
REGISTERED ACK DU | Jabalpurg\g‘VJanuary‘1975.

HACR

Shri M.V.Seehaiﬁh,

QP Auditer A/c Ye,B8296800
House Ne.L.I.G.H 47/3 R T
Vijaynagar Celeny,
HYDERABAD~-228

e ey e e o T e W o, S i S M ek T ke B R R S i

Sub

o

Taave - Deh.De - Egtablishment.

Your letter dated 15-11-1974 and
in continuatien ¢f this office 4.
AN/Pey /104 dated 4~12-T4.

Ref

*?

~530000=

-

The 125t spell of extentien of your leave on Medical

‘certificato expired en 10-1-7%. Hewever, 1t ls seen that |you

have nsither reperted for duty ner informed the reasens i ¥y
remalning absent ag required under Para 251.0.0.Part 1. Hu

are hereby directed(te repert fer duty within 7 (seven) d4ys
from the date of receipt of this communication falling wh ch

you will render yourseli liable fer disciplinary actien under
ceS (ceeA) Kules 1965. In case yeu are sick, you are hereby

directed to spoear before the Superintendent, Csmania Hospital

Hyderabad within 3 (three daye) from the date of receip® ¢f
this communicatien fer examining your fitnesse or otherwlise to

resume duties. This directien is issued aa per the existing

orders according to which the leave granting gutherity, at its
discretien;ymay sscure second medical epinien in gregaxd 1
gickness of the Gavernment Servants seeking leave/extensign
of leave on medical grounds.

2. Please netd that yeu are beﬁgg%treated a3 absent frem
duty with effect frem 22-7-74 and fg ®F to comply with gither
of the directions issued above will render you liable fer (dis-

ciplinary action as alresdy cemmunicated to you.

; | /&1 '(-;h,."t\“j/? :
. {SHADI LALL MALHOTRA) ,
ASSTT. CONTROLLER OF DEFENCE ACCOUNLY I/C,

o

- ok
Registered \ck Due oynridentiel AN

~ Yhe Superintendent, .
Osmania, Hespital;Hyderabad (A.P).

' Please refer te this effice Ne.AN/Pay/104 dafed

4-12-14 gnd intimate whether Shri M.V.Seshaish had appeardd before

you or net for ei§minatiana A very mEx early reply is regyested. -

2, - The CDA(ORs)South,
- \Tmynampe@{Madra§-18.
Sy

J“"W

N rr——r— e ks wan R a4 ems s 4 e m e

(SHADT TALL MATHOTRA)
A.C.D.As ‘

e N

W

Wt

¥

5
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i)

Pad ongD§Aéo Ilc’f s“ nsl
. s 80 ig s
JABALPUB P BERSEY

Sir’ PR -
Subs LEAVE - urant ofe

Refs office No AN/llQ/COW/8296800 dt.15ol.75

My Father-in-law, aged 73 years has und
continuoas treatment from May,1974 for the genenal weakness
and also for the prevention of PARALYSIS, But has been
attacked with the Paralysis during august 1974 and
cgmpletelymbed ridden. As ‘there is no body to ookafter
him, I have to stay here :op‘gomg more time %o nable him
to recover and perfom thg_jéurnay to Jabalpur. Hence,

I request you, taJk;ndly grant me leave for a eriod of
22 days(tuenty tw days) W.e.fs 25.1.75 to 15,2475

(hoth days inclusive).

Thanking you 8ir,

Yours faithfully,

L Sa/w
Dates .25.1.75. (MoVa© SESH&IAHb
Hyderabade. A7eNo ¢ 8296800,

// TRUE COPY //




s 40 3 ANNE)UJBE-a-XV%II
To 7 LG . V [ ) ) CT
A.CeDehs, |

gha 0(ORs)Co f i 551
. 8 rpso gignals
Jammmm ?

“51r,57”

' Su‘b: LEAVE - Grant of.

Bef: 0ffice Mo, AH/119/00H/3296800 dtel5ele 75
- and- in*continuation of my leave appeals
B dt.25.1 75 and 17.2.75. N

My father- 1n-1aw who 1is sufrering from PAEALYSIS
has mt yet recovered: from his illness and he 15:0t _
in @ position t0 perform the journeye: It is-also informeéd,
that my- elder. son Chi. Srinivasa Bao__ is’ spffer_ing, rom -
JAUNDICE of severe nature .and is under. treatment. Biscuils,
thiGS;and~°thers,‘h@yis be;ngﬁgiyeg.regularlyavz;n.tyaﬂe
circumstances, It 1s ot possible for me o -rgpo.:'t for duty
on the, expiry. of my leave requested upto 15430758 Hence, _
I request that I may kindly be grant;ed leave. for}a. further
period of 27 days(tmntyseven days, only) Weeef. *16.3 75 to

______

11,4.75(both days: inclusive}.

4 W

Thanlting you S:lr,

.. Yours- faithf

Hyderabad., ' | (M.V. - SESHA I4H)
Dt. 17.3.75. A/c.ﬂb 8296 0.
// TRUE COPY //
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33 41 $s ANNEXJRE. Ae LIX

f—

’ Rgg Post Aog, gg
TO

-A-O QBs)borps of Bignale,
JABALFUR,
S#r;‘

Stbs LEAVE . Grant of, )
Refs Office No.AN/J.lQ/CON/BaQGSOO dte8e4.75

, Vide ny leave epplication dt.25.1 75, 17.’775 and
17.3.75(c0pies enclosed) which were sent by ord gy post,
I had already kept informed the circumstances whieh forced
and prevented me from joining duty on foundiog fib §§ the
Sapdt. Osuania General Hospital. It 1s row also brought

t6 your'kind motice that my elder son who 1s eufl ring from

JAUNDICE since 13.3.75 ‘has not yet recovered ful ‘endbetiii
undergoing treetment. It is also submitted that my | |
father-inplaw though recovered to ‘some extent, 1’_not in a
position o perform the journey. As thers 1s no ody to _'
lookafter them and also to keep a close watch on/ my song,_;
preventing hin from eating 011 stuffs for his earlyfrecovery
$0 that I have to stex hege for some more time.| Hence
I.pequeet that Imay gindly be granted leave for a further
period of 28 days(twentyeight daysy wee.f. 12,4475 to
9,5.75(both days inclusive of).
Thanking you Sir, R
o ' Yours fa;ith‘fully,
.- - 8d/=-- -

Hyderabad, (M. V. -SESHATAH)
Dt. 11 4.75.M o 4/c No.829¢800,
Enclss 5(five 1nc1uding one M.C.). k
// TRUE GOPY //
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o Regd, Ack. Due ! .
i - CONFIDENT AL - ' No. AN/119/Con/8296800
’ .o - : - pAG{ORs ) Corps of Signols,Jabplpur
11th June 1970
] To .
w Shri M.V.Seshaiah,
1.1.6. H47/3RT
Vijeyanagar Colony
BYDERAD AD-600028
Sub 3 Discipline - Eatablisment - D.A.D
0=
c.D. A{0ls ) South Madras-18 confidential memo No.hN/II/22440 h ;
dated 2.6,756 together with ennexures I,IX,111 and .IV ore forwarde '
herewith.

Your reply should reach this office within 10{ten) days fr
the date of receipt of this mamo, Meanwhile an acknowledgement i
token of having received CDA(ORs)South,confidential No. AN/ 11/22440
dt,2.6,76 may please be forwarded to this office by return of podt.

la

(SHAD! LALL PELHOTRA}

SN

A CD.AIIC
. 0. (ORS) CORPS CF 2.3 _
e %\b FAO (QRJ, CORPS CF LINALS.
..,T“'h--,‘ . i . :‘- - .
- o
- )
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- No. AN/I1/ 22440

’ Government of Ihdia,

Defence Accounts Depertment,
Office of the Controller of Defgnce
Asoounts (ORg) Soutd, Toynampot
WADRAS-10. Datedt -6~ 1975 -

J%*Wﬁwuiﬂ,ﬂ

- .
- WpuwCcRANDUN

Tpe undereigned pyoposes &0 hold en inquiry bpaingt Shri
1.V .SB-SHATAH, QF Auditor \8 __under Bule 14 of the Centyal
, Toil .oergice 1asgification, ontrol and Appeal) Rules 1965. Che
cubgtance of the jmputations of migconduct and michehavicur in
yespect of which the inquiry is propksed o be held ig cot out in
the enclosed ctotenent of articles of chalge (Annexuxe 1). 4 stste-
ment of the jmputations of migconduct or migbehaviour in euppor’ of
each article of cherge 1s encloged (Aymexure I1). A 1iet of dodu-
nents LY which, and 2 liet of witnesse2 by whobs the oxtvicles Of
charge aie proposed to be sustained are algo encloged (Annexur ef
11T and 1V). : ‘
». Shri M.V.SESHATAH, (P Audltor g directed to submil
- .within 10 daye of*theﬁreceipt nf thie mennrandur 8 wyitten gtatg¢ment
- 4of his defence and alse 1o gtate whether he desires to be heard |in

pereot.

z,  He ig informed that en inguiry will be held only in yeapeep of
those articles of chorge ag 2I° pot admitted. He ghould, theref DI €y

specifically admit o1 deny each article of chorge.

4. Shri 1.V .SESHATAH, QP Auditer  is furthor \pformed that
if he doeS'ngt:submit mie written statenent of gefence on UI helfoxe
the date speoified in para 2 above, or Coes not appear in persop
wefore the inguiring guthority or otherwise fails py refuses to comply
with the provision2 of Rulc 14 of the cos (oC&a) Rules 1965 or |the
oxdexs/dir@ctions igeued in pur £uance of the sald Rule, the inguiring
shthority ney nold the inquiry apeing? hin ex-perte.

5. Attention of Suri M.V.SESHAIAH, QP Auditor | is
invited to Rule 20 of tne Central Tivil pervices Conauct, bulgs 1964

undex wpich no Governmént cexvent ehpll bring ©F attempt to bring RAY.

any political oI outeide influence to bear upon any superioxr 8 thoxlty

~to further hie interests in respect of matters pertaining to his

~( gexvice under the Government. If any yepresentation ip recoivpd oL hig
gpect of any mattey dealt within thees

behalf frou arother pexrsen in re er
pxoceedings, it will be presuned that Shri M-VeSESHAIAHLwQP~ b1t

ie aware of such & Iepresentation and that it has beanvmade‘ag his
jnstance snd action will be Taken pgainst him for viplation of] Kule

50 of the CCS (CDnduct) Rules 1964.

v}
-
=
-t
[o]
£
821
[]
jof)
-

6. The receipt of this Mencrandum nay rleage he 8¢

\
‘ ( Pec oThgg&S)/—/
¢.D.4.(CRs) qeyTH, MADRAS

Shrl MGVQSESHAIAH, \)/
QP .Auditor (8296800) ‘Lgns
E4O8Rs) Coxps of ‘ s
ros of Sigo
ml Jabalgu%‘ala’

- R\
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DEffige of the UDA(OLa)Bouth,
Madras.18 Dt. 30 %ley 1475.

ANNEZURY-1

Artlcles of charge framed ageinst Shri M.V.Scshalah, Q¥.
4/c NoeB2u6800) serving in the PAO(ORs) Corps of
Sirnalo, o abal pur.

Articls of'eharge -1

THAT the said Shri M.V.Seshalah,QP Auditor {ﬁyb Ho 32200003

yiiile serving in the ?AO(OR&) Gorps of Signals,fabalpur vas
noned leave for 2L days from Le.7.74 to 2L.7.74. He did not

£
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duty on the expiry of leave but requested for axtenslon of llpuve
“or 54 days from 20.7.T4. to 13.9.74, supported by medical clgrti-

PLentee Vhen Shri M.Voseshailal was asked 1o appear before tnp
gurgean Vsmenia Geoeral Hospital Hyderabad for second medical
guinion he éid not do so but submitied another application o

165.10,74 requesting & further extension of leave for 56 days)

tho ZAD informed him that his absence can he regularised ocul,
she seeond medical opinion ie recelved, Shri Seshaiah had ap
holove Givil Surgeon. Even after he was declared £it to rejs

cuty by the competent medical authority he continues to reual

abront on the grounds of sickness of his family wembers. Shrp
rophoiah has thus been abseating himgell wilthout proper suncs

hiv superior officers~ ofevenduct wnbecoming vf a Govi. sorw

Givil

i
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Leewe from 22.7.74 anwur%? and has net conpliced with the oprddgrn ol

.

Annexure=I1

seatonent of imputation of misconduct or misbehaviour in supps.n

ay the articles of charge framed agalnst Shri H.V.Seshaial, Js

fuditor A/c Hg,8296800,

: Shri M.V.Seshalah, QP Auditor &/c Wo.,5296800 while suf
iq +the PAO(ORs)Corpe of Signals,dabalpur was granted kaws leaye
< not Jof
asubul doed
1 caplication for extenmion of leave for 54 days from 227471 %
1%...74 supported by medical cer*ificate. The PAC{ORs)Co.pu of

§7imols, Jabalpur directed Shri Seshaiah under hie lettera Hoball/

or 21 days with effect from 1.7.74 %0 2L.7.T4. He did
quty on 22.7.74 on the expiry of the leave granted but

e

paﬁ 104 dated 28.8,74 sad 10.10.74 to appear before the Civil
Surpeon Jsmenic BewmmEsk General Hospital for second medicnl

apition. Shri Seshainh did not appear before the Civil Sargenp oo
direeted but submitted yet ancther application onm 1%.10.74 i) a
“apther extension stating that he hed already submitted an appilie

cosion on 21.9.74 supported by a medical certificate for the

ey, of another extension for 56 days. In veply to this Letipr

g

af 15.10.74 from Shri Seshaish, thePAO0 infowmed him vide his

diated © 1le74 that his absence from 22.7.74 can be regularisug

arser the second medical opinien is received. In other words 4
200 hen intimated that Shri Seshaish should appear before iho
givil Surgeon Osmenie General Hospltal and obtain his certl Lid
2050r% to enable the office %c regularise the absence from 2. .
Trgtoad of complying with the directive Shri Seshaiah in his 1
Gated 15%.11.74 questicned the propriety of the action of the A
i/c D (ORs)Corps of‘Signals,JabaLpur in directing him to appo
nefore the ¢ivil Surgeon, requested that he may be granted ano
oxtongion for 6% days with effect from 9.11.74 to L0.1.75. &he
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uenin directed Bim in his letter Ho.AN/Puy/104 dt. 4.12.74

“rep n oecond medical opinion. Shri Seohaich however did noy
sotore the 0ivil Surgeon for the second wedleal cepinion 4.

it 4g seen from a Letter lo JED/HO/L55H4/24 duted 17.3.75 .

an ibe Osmania General Bospitsl Hyderabad thet Shri Sechuid!
veoore him on 2F.l.7% and that the individual was declared|!”
corvices A8 Shri M.V.Seshaish did not rejoln duty even afvgn

deelured £it for serviee by theconpeteut wedlcoal Autherl vy
in Wig ledter No.sN/119/000/6296800 datcd 8.4.75 asked Hrs
o exylain as to why he did wot joln duty when he wes deoly
sor gervice and ale . directed hin to join duty forthwiti. d
Spnformed thaet the matter will be reported to higher autho|
tnp further action. Instead of Joinlag duty se divected

4ot
Al el

uhrd Seeheiah continued to remzin absent. In a letter dutef.
o Yeshaeiah has stated that he had submsitied applicatiod) . uy

=ion o leave on 25.14T5, 17.2.7% and 17.3.75 and thus Rep
ollhcer foforsed of the reasons for his ebsenting. le had

ahobed that bis sun was seriougly sick and that his percoug

ViG

6 reguired and therefore sought a furiher exisasion xrox

aboent without proper sanction of leave fuooem 22.7.74. Tuklls
coeosvnt the anove facts, Shri M.V.Seshalah 44 ooaeldered §
ehuented himeelf from duty without duly senciloned lesve,
uiliy of disobedisnce of the orders of his superior ofiic
G2 gonduct unbecoming of a Govi.eervont.

Annexure=1TI

List of documents by which the erticlies of charp:e
is _proposed 1o he sustained.

1 PLO{0ORs) Corpe »f Jignale, Jabalpur letter Ho.Al/Pay /1L
dte 27:T»T4,

a‘/ari Seshaish®s Letter dt. 23%.7.74 1o the FPi0{0Re)Corps
Sigosalag,Jdanulpur .

5. TAO{ORs) Corps of Siganls,Jabalpur Letters No.AN/Pay/L
o At.28.8.74 and 10-1()'74‘1/

7y
[

L RN _
Qg/fShri.Seshaiah's letter dated 15.10.74 to the PA0 Corpa
. o . ' Jabalpur.
% ¥AQ{ORs)Corps of Signals,Jabalpur lztter No AN/Pay /104
G.V7Sri H.V.Seshaiah's Lletter dated 15.L1.74 to the. PAD
rr -,/

s

SAGIURs ) Cotps of Bignals,Jabalpur lester No.hn/Pay/LO
supdt. Osmania General Hospital Hydersbad letter 5o edd
25 dt. L7.3.75 to the FA0{0Rs)Corps of Sign

9y Pr0Ye letiter Ho.iN/119/Con/829u800 dt.4.4.7% to Sri Se
ari Besghaish's letter dt. 11.4.75 to t.e ¥a0.

—

i

oo

Annmxure-~1V .
Dist of witnesses by whow the articles of aly
sroposed to be sustained. -
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RECORDED DELIVERY SYSTEM ACK.DUE

To

The 4.C. Do I/
-AoO(OBs)Corps "of signals,
JABALPUB

sir,
Sub; DISCIPLINE - EstablisMent -‘D.A.D. ‘
Befs Office’ Confidentlal No.AN/ 119/00N/8296F00 |

dt.11,6.1975 forwarding Main 0ffice Memorandum
NO.AN711/22440 (5024641975,

It is the ANNEXURE-III to the above Memor dum that
from the lot of documents by vhich the article of pharge 1s ‘
proposed to be suhstained, it appears that the Offiice letter
No AN/PAY/104 dt,27.7.74 has 0% been Feceived by me and on
its receipt, might have been misplaced. 8o, 1%t 1 geqpested,
a copy of the same may please he forvarded to enaple me 0
submit my representation, It 1s also requested that I may be
informed whether the ahove letter wa.s sent by Re istered post,
if so, No.and date of Registration may be furnis ed to enable
me to take up the matter with the Postal Authorities.

It is also submitted that Ian not in re ~eipt of

0ffice NO.RN/PAY/J.O& dt.28,8.74 mentioned at parp 3 of the

Memorandlm. ) A copy of the same may please also e furnishad.
Further it 1s submitted that in the Orfice lett rs bearing
Nos.AN/PAY/IM dt.10,10,74, AN/PAY/104 dt.4,11.74; AN/PAY/104
dt+4.12,74, mo mention has been made regarding fhe orrice
communication bearing No,AN/PAY/104 dt.27.7.74.) In. the absen

of the ahove two letters, it is submitted, it-maynot be
possible for me to subnit my. represantation to |the satisfact

of the Superiors. So, it is requested that the (same may plea

be furnished at an eakly. . On 'receipt_,éf the s%me, the repre
tation will be made as early as possible.

Thanking you Sir,

‘QQPI,EE&? . B . A/c Né. 2963"0

e

The C .D.ﬁ(ORs)south Hadras(Throngh -Proper Channel), 2&E--
for informatlop Sir, 1t is submitted, that vifle Para 5 of

Memorandm No. i
QJ f}%ﬁ - Coi




-0of the Authorities.

1s 47 3

It 1is reqaested, that I may be permitted to know &Y

the same. Further, it is also submitted that I am [

in possession of GENTB&L CIVIL SEBVICES (CONDUCT)

and in the absence of clear know'l.edge of the same,

feared that I way ot be in'a posit:lon to represent

to the satisfaction of !:hewSupegiqrs.: So, it is r
atleast the tw Rules bearing No,14 and 20 mentio

Thanking you &ir,

-

Yours faithf!nly,

- Sd/-
Hyderabad, - - | (MoV.o ﬁsmmm,
Dt,16.641975. A/c No48296800

diresgg_

M V.Seshaia,h, .
L:I.G.H, 47/3 RT,
Y1 jayanagar mlony,
Hyderabad-500 028, 028,

// TBUE COPY //

(&Y

- some political pressure to influence the superior Agthority.

nature

my case
quested,
d in the

‘above MEMORANDUM may be made available, to enable me.to do
the needful. It is submitted that on Feceipt of the same,
the representation will be made for the kind consigeration




Vijayamagar Colony,

33 48 "y éﬁNEmBE-A-XKIE o
) Con:d o/Regd.Ac «Due

o ,AN/119/Con /8296800 °

pAO(0Rs) Corps of Signals, .
' Jabalpur. A
 Dte24.6475.

oo |

Bhri.M.V.Seshaiah,

L;I.G‘-H.%?/aﬁT, ‘

Hyderabad-500 078,

qu: Discipline - Estt. ?,quonorr_

Refs Your letter dt.16,6.75 addressed to this
~ Office with copy % CDA(ORs)South,Madras.

 This Office Memo Nos.AN/104 dt.27.7.74 and
AN/Pay/104 dt.28.8.74 have already been sent to you

‘under Regd.Post vide registration M.8/715 dt.29,7.74

and 4/1339 dt.2.9,74 respectively. However cppig#

of the same are forwarded herewlth as requested by you.

54/

( V.GOPALANY
ACCOUNTS OFFICER,I/c.

// TRUE COPY //\_ .
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 CONFIDEATIAT

s violation of the provisions of Rule 20 of the ¢0S{Conduct

.20 of the (0CS.(Conduct) Rules 1964 it has since been intis

— k- %ﬂﬂwaxuaﬂm_(

r

AN /115 /000 /8296800

SR \ ' OFFICE OF THIS A.C.D.A
' BEGLSTERED ACK DUE | PAO(ORgICOITS OF 51.GN
-~ JABALFUR /& JULY

-
-

To Ve
" Shri M.V.Seshaiah,
LIG H 47/3 R.T.
Viiayanagar Colony,
. HYDERABAD - 500078

Sub : Discipiine - Bstt - DAD.

Ref : In continuation of this office even No.
dated 24-10-T5.

~poldo0n=-

It has been stated by you in your application dated

2

I/,
ALS:
975.

16-6-75 addressed to this office and copy to CDA{CRs}South ) L’ﬁLf .

(vide endorsement portion thereof) that as/pargd5 of CDA{ORs
South memorandum No.AN/II/22440 dated 3-6~75 you have been

charged with having brought some pelitical influence to bean
on superior authority and that you should be informed of the
nature and source of the pressure that you have brought to
bear on a superior authority. In this donnection you are

informed that you have misunderstocd Para. 5 of the memo ibid),
you have not been charged with having brought any outside

influence to bear upon a superior authority, but it has merely

been stated that representation if any is recelved on your
behalf from another person in respect of any matter dealt
within these proceedings, such representation will be viewed

S

Bules 1964 and acticn would be taken against you for this.

2. As regards your reguest regarding furnishing of
extracts of Rule 14 of the CCS (CC & A) Rules 1965 and Rule

mated hy the Coa{CRs)South,that the same cannot be acceded
to. However it is stated that Lhese rules are reproduted in
Ohaudhiri's Compilation of the @CSR volume 1T which is
readily available in the market. o .

3 - You -are hereby'@iredted“that the written statement
of defence if any, should'be submitted within 10 days of thg

receipt of this letter. Please nete that no further extensidn,

of time will be allowed to you for submission of your writign
statement of defence.
Soe fow
- /é“fﬁﬁy o
/;2 {SHADI LALL MATHOTRA)
] /1&/\'5 7 Aac-n.;D'l'A.oI/c.
e ST LU G SRR ST . S

!

s

TR

e



ss 50 13 ANNEXURE= 4 XX

RECORDED DELIVERY SYSTEM ACK. DUE
To ‘ SR
The 4.C.D.4,T/c,

.A.O(Oﬁs)% rps oi‘ 81gnals ,
JABALPUR, .

sif, .

Subs DISCIPLINE - Estt, - D.A.D _
Ref: Office Nb ﬂN/llQ/GﬂN/SEQGBOO dt. 15.7075

Vide the MEMOBANHIM of the Office of the CeD+A(ORs)
Sout.h, Madras No (AN/11/82440 dt.2.6,1975, s‘mported'by
Annexure-l to 4, it is snbmitted that vide Amexuge-II
it was intimated by the ahove sald Officer that I was absent
without valid sanction of leave Weoef, 22.7.74. 10 this
connection, it is submitted that I had proceeded gn leave
We@efoe 1o 7.74 on medical grounds and my leave was
sanctioned on the basis of the medical certificate issued
by a REGISTERED MEDIGAL PRACTIONER and not by & person
in Government service. ‘The nature of the i1l was|shown
in the leave application as JAUNDICE and the purpd se
of the leave sought was for further treatment at Hy@grabad
and also for family case. On the expiry of the poriod
of leave, and being ot recovered from'the abqve“illness,
I had submitted another MEDICAL CERTIFICATE for 3 fuxjthar
period of 54 days WeSofs 22.7 74 and sent the same to the
Office on 2347, 74, I In the meantime, I came to kiow
from the C.T.I, furnished vide Office No.AN/104 dated
277,74, T was advised to send a MEDICAL CEBTIFILATE
from an BEGISTERED MEDICAL PBAGTIONER and ot preferahly

from a Govermment D)ctor, in case I was w0t findfing well.
But, it is sub;gittad, the requirement was already been

fulfilled by sending the Medical Certificate issped by a

Contd- *e a
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’29.4.74 with a fitness certificate a%.27.4. 7.

ik every. respect as far as the matter 1s concerne

$8s 51 3

Begisﬁered Medical Prectiener_on.23.7.74. D ny

and in _een’cradictije of this our statement made.

NOJAN/104 dt.27.7.74(as per C.T.I. received by m

LY

sarprise

Vide

) and

afﬁef fhe lapse o£ a full mqnth, the Superlors vide
their No,AN/PAY/104 dt.28/30(not clear)-8-74 have directed

me to appear vefore the GIVIL SURGEON/SUPDT OSM:
HOSPITAL, Hyderabad for medieal exa.mina,tion (as

NIA

per'the

C. T-C- received by me). I Yould appear from Paﬁa II

of the above memo that when 1 was direet&d to ap

pear

befere the Civil Surgeon fbr medical examinatlen vide
No.,AN/4PY/104 dt.22.4, 74, T had reported for dufy on

it is

submitted that 1t would appear rrom the above m $mo

just to avoid unhealthy situation, I vas repor a for

duty on 27.4 74. It is also Sﬂbmitted that the

arrangement for the journey to Jabalpur was mad

much

earlier than the tempt of the above memo dt.22.4.74“

and T sabalt that T an having sufficient proef fabout

that

L. Further, 1t is also’ Strbmitted that I, a& o

receipt of a memo under Ho.éHVPAE[1@4‘§§,31.8.Z&(the date

was mot clearly typed and the memo Initiated.d

_the Auditor
also clearly supports. the above date) which 1 _identical-
d~to the

memo Fo,AN/PAY/104 d%.28/mot clean-8-74(CTC) eceived

by me: VIGe Ho. AN]119/00N78296800 dt.24.6.75of

sqbgit@ed-that Ihmeynbe informed the emergency
situation necessitating the Superiors in sending

It
of rthe -
the. G,

13.'

1dentical memos, Further it is submitted thap a5 per

the infornation furnished vids Para-IT of thsfabove &40

nemos that the Superiors are of the opinion that

the

Contdees 52
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Medical Gertificates issued by the B.eg}st*ered‘ﬂedic.a}.

Practioners other than these who

are not genuine. . If such is the case,

to inform ‘me, whatl made . the Superlors to grant

on the productian of the medical certificate i

medical practioner who is mwt in Government se

IT. Having the opinion that the Medical ce

are in Gove rment

t is requ

service

sted
me leave

854

L‘Vi C8e

rt if ic ates

issued by a medical practioner who is not in Govc rnment

5

service can not be relied upon,

why the Superior

have

certificate dte 22.7.74 to appear before the Ci' 1 Surgeon/

Supdt. Osmanie Hospital i‘or examination by the

mode of communicatlon, preferably Yy telegram

for a full month on its receipt a.nd then only

to appear before ahove pereonnel. ]

aste st

a

III (a} It is also submitted that it wou'.l.d apptrar from

the above mentioned two memo s bearing No AN/PA

dt 28/(not cloar)=-8-74 and dt.3le 8.74, 1t was

/ 104

ot clear

whether I have %o. appear vefore the Civil. Surgeon/‘Sup;it.

Osmania Hospital.at my own cost Or- at Governmcnt'e;ﬁaense

and there 1s also no mention of addressing, tl

personnel for my examimations 1% 1S requestef

' M in the apsence of clear ,ix—;s,tr-uc_tion mrw
Further -1t is

(subordinate) can. not on. his oWn eccord. _

:xe above .
1 o 1m’iom ne

an ini‘e rior

also requested that the number and Litle of .the Rules

+~~ as per which, the Superior had directed me- B

appear

before ‘the V-C."ntvil '.surgeon/mpqt. Q@anie’. Hospfi tal may Ye

intinated along-with the copiés of the Ruleg,

© T-had-

already info rmed - the ‘Supdriors that-I am 0o t in possessio

In this connection, it is.alpo

cd:itd!'. .

of .any Rules.

oo

sabhmitted

« 53
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(%

that the Book.Shops to.which I am having access have inforned

me that thcy are not even heard of Chandhari?sComﬁilation
(this refers to Para-II of 0ffice No. BN/119/00N78296890

te157475)0

S0, the Superiors are. requested to furnish

Be w{th tge copies ofzyhe relcvant :ules'authorlsing them

in Qiracting_the‘infcriOrs(subordina?es) to appearn.

beforc

Civil Surgeon/Supdt. of Government Hospitals and glso The

extracts of Rule-14 of CC8(CC&A) Rules,1965 and-Rule-20 of

CCS(Conduct) Ruleés,1964.

. The furnishing of the extracts

°fQ5P9 ahove Rules are once again requested to ‘enghle.me

to go through them in detail for.answering hhc.Memorandum

of the Office of the. C.D+A.(ORs) South; Madras. in]

terms as rqui:edi_
have to ‘c_e'g:gveﬁ in’ Def;ni’te tcrms, the kr_lowledge

ahove Rules is must ﬁhich;may'please He noted.

. hl '
4

'

(b) It would appear from Para~IT of Office Nok

DEFINITE

since the ansuers "to the Memonandums

of the

/243100

dt 28/(th clear$-8.74 and dt. 31 8. 74 that the Sapefiors

have calcdlatcd mx very patiently the number of dﬁys

I was absent during a period of three years. Butg

U I am

sorry to submit that the Superiors have convenlermlj .

1eft over the actual amount if pay and allowance=

I 1ost

durlng the long absence and with the hslp of pay bills

available 1n the Pay secticn, the loss of pay and

allowénces

may be calculated and inulmated o their Superiors of the

Office cf the CDA(ORS} South, Madras for conszderatiog{

It 13 also Eeqpested that the Superiors of PAO(O%sﬁ Corps

ef Signals, may be kind enough to inform me, the responsibilit:

fixing on me for this hnge 1oss.

) Contd. .o 54

o
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v, In view of the extraordinary delay in directing me

to appear before the Civil Surgeon/Supdt.Osmania spital

vide Superiors No.ﬂﬂ/PﬂY/:LOé dt.28/(not clear)-8- 4 and
dt.31. 8474s 1 may be informed the grounds on Whi.h,thay

hawe . cone. the conclugion that I was absent without

proper leave w.e.f. 22.7.74, and the same was recommgnded

to their Super.iors of the Office of C-D-A(OBs)aonth,Madras.

V. I is also requested ho :Lnform me in clear terms,
whe ther the prgqt.}ce (‘i‘foll:q.md in _myﬁrespecrt win ganctioning
leave on the production of a medical certificate from a
Registered Medical Practioner who is mot in Govprmment

service/on private affairsy

Calling for the Medical Certificate of |[Registered
Medical Practioner, if not reported for daty op the expiry

of the sanctioned leavej; '~

 bnd airecting to appear before the Ciyil Surgeon/

Supdt. Governuent Hospital for medical examinhtion applies

to all the inferiors(subordmates) without any exemption

i.0.4 0lther by sex; region or religion. .

I’c 1s ance. again submitted that the 3

PR

are brought to their consideration in DEFIN {

L2




R

$3 556 %
and infornm me in DEFINITE TEBMS

information in. DEFINITE TERMS the replies shall be
submitted in‘DEFINITE TEBM&..

i} With reference to Para 3 of their No. AN/l“
8296800 dt. 15.7.75, it is submitted that the clar;
sought vide my letter dt.16.6.75 are enable me

On receipt'of the

o/001/

[ fication
to submit

ny replies in DEFINITE TERMS and I have not requegted for

any extension of time.

Furt@er, i# is also suh@itted with rgferencé to

Para-I of the above memo~at.15.7.75, I am not in meceipf

‘of C. D.A.(Oﬁsﬁscuth, Memorandum No.AN/11/22440 44
A coyy of the same may please be furnished.

- ! -

0300675

It is further suhmitted that under reference the

memo No,AN/119/C0N/8296800 dte15.7,75 has been shown

as 15 in continnation of Office even No. dt.24.1C

which may please he checked.

«75

o Awaiting for an’ early reply in DEFINITE TERMS,
to enahle meé ' to reply to the Mmuomwwm {n DEFINITE TERMS,

- Thanking you Sir, -
o Yours faithfully,
5d/-

 (M.V, SESHAIAH)
(A/c_ No, 8296800

Copy o3- . :
_ The C. D.A(ORs)Scuth Madras., -
Siry "

L Vide Para~1 of Superiors of P A-O(OBS) Cprps of

Signals No AN/119/GON/82;96800 dt.1547.75, the infornation

furnished was not clear. Vide my letter dt.16. 6

requested the Superiors of the Office of the C-D=

75 I have
Q(ORsy

South Madras the nature and source of pressure b"ought'upon

the Superiors in furtherence of my service condip

Contdees O6
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et - ]

either direc tly by me or 'by some hody connected i{i‘:h me
either thrOugh political persons or through outside
influence. The only clear point vhich was informed vide
the ahove. 1etter was, Imistook Para-5 of Memorandm ,
No.AN/11/22440 3t.2.6,75 as far as it is concernec with,
i:he'odtside influence and was informed that I was clear_ed_
of the above charge. _Because of the clear informfcion
furnished, - it is submitted that the Superiors allowed me

to come to my owm conclusion in clear, concrete and e:t_;solute

terns that I am cleared from one of the tm charges made

vide Para~5 of the above Memorandum. o, it is highly
- CDA(ORs)

'NATURE

requested that the Superioas of the Office of ’ch
South, Madras will be kind enough in informing T
QND SOURCE of pressure ‘brought upon. the SUPERIOR in
furtherence of ny service conditions while Servi‘g dnder
the Government in clear and concrete terms to enable ue

either to deny or admit the charge levelled against me.

II (a) After bding asked to note ‘the orders of the Office
of CD&(ORs)South,Madras Mo.AN/700 dt.26. 3,71 trgnsfering me
f£rom PAO(ORs) BME, Secunderabad o PAO(ORs)Corpp of signals,
Jabalpur.:m the appeal dta16.4.71, submitted byjme to the
attention of the Superiors anong other thmgs, I have brought—
t°, the notice aboui;_ the huge arrears accumulategd in the
Section lede, LIG 15, This inferior( sutordinate) may please
be ‘intinated whether aly action was for the iniesigige.tion
for the 1apses or merely acted on ‘the report submitted by
the Superior of PAO(ORSEME Sectmderahad. The|reasons for
not ordering for an investigation on the clear feci%s

furnished by ne may also plea.se be intimated.

Contd.. l- 87
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“(p) s submitted that foar’ fu11 ‘years have be}en"

passed since T vas transferred from Secunderabdad.®d my
badluck, till today, the Superiors have.mt'infonnac‘l{_tixe"
of-my fault, -vhich forced them to take the penal ac tion

of. transfering me from Secnnderabad to-Jabalpur and+Izwas

mt relieved: of my anxiety in knowing my faulte Superiors

of the Office of the PAO(ORs)Corps of Signals. vide [Para-3
of thelr Nos AN/llQ/CON/8296800 dt.15.7.75 expressed: _the-_ir

anxisty 0 enable theihr Superios of the 0ffice of fFhe .
C-D-A(OBS)SonthHl_vi’adras for the imposition of the P
on me a.s recommended- by them, stating that no furt
extension of the time can be granted. ‘Superiors of the .
Office of the CDA(OBs)South, Madras though may nof equate
ny anxiety of several years in knowing my fault whil_e
I served with Office of the PAO(OBS),M ‘Secundefabad.
w.e.f.6.5.1964 ti11- the date of my: transfer- to. t}#at_.. of -
the anxiety of the. superions of the’ office of PAO(ORs)
Corps of Signals of few days, but shall consider|my
nxiety a,nd Superiors consciousness shall prevaJ.L on them
and shall 1nt1mate me of my fault dufing the service
rendered at’ Secunderabad. Since 'l;wice “the Super iors’ haﬁ"e" "
expressed “the regrets, thé expression of - the sa#'e'

may ‘mt be ‘avoided.

IIL,. It is submitted ‘that vide’ the extract of . the,
Gonfidential report—for the year_ended -with Dec#;mber,m?o,
gurnished to me yide PAO(ORS)Gorps of Signals, (J ahalpur
No. AN/:LZO/GOW dt+23. 2.72 ‘that I have’ been chajged with the

following a.dve rse remarks .

COL,10 - He is not enthusiastic %0 undertake- greater
responsibilities. . . ‘

G0L,13 - He is a good Clerk but a 1ittle argumentative.

contd... 58
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on enquiry I.came’ toknow that the rémark made vide

Col.lO was of the Accounts Officer and that of Col,l

3 was of

the INGHARGE of the Office. It is submitted to aubm:{mtiate

hhe above adverse remarks in clear and concrete term
ahove ¢larification was- sought by ‘me long ago. But w

S. The
a$ turned

down since my.casé.was given undus 'importance, I reduest the

Superiors that their Superior consciousness-may alldqw

them -

to enable me W know the clrcumstances under which I have |

behaved in the a'bove manner.

While communicating me the ahove.adverse . re#

arks, -

it has also been intimated that.the C.D.A. has not taken these

remarks as adverse., If ‘such is the case, l.e., CDA

‘has not

taken’ them as advérse remarks, this inférior(subordinate) may
please be .informed, the circumstances under ‘which ihe Same
vere allowed.to remain in the C.R and. the. necessity of -
communicating the same to me through PAO(ORs)Corps ¢f Signals
after the 1apse of nearly one year.) _ 3

i‘. ‘e

IV (a) - With Teference to thg o 'conflrmation"ln the Clerical

. gpade of Defencé Accounts Department, 1t has ‘been ‘intimated by
PAO(ORs) Corps of gignals under their No,AN/110/C0 ‘dt.24.8.73
in reply to my application dt.13,7.73 t6 the CDA that the

e unreserved

2.64,w88

confimation could not be notified in respect of
category'appointed/promotea between 1,1.64 and 3l..
due L2 the fact that a, disclplinary case. was pending. against

me because of ‘my long absence from duty. . But it ip submitted,

Ehat the long absence from duty has been regularispd by debiting

earned leave upto the admissihle period and Half
to the full extent standing to. my credit. By the jahove
regularisation, my absence from duty We@efes25.4,7) and .-

definitely upto the date of 31.12.71 was covered gnd’ treated
for all ‘purposes that sanctioned leave and pay ano allowances
were claimed and paid to me, In the 1ight of the |above

regularisation and. by Bhe covering of the entire Yegquired perioc=
14005.2544,71 to 31,12,71 by leave and ot by ,losT of- pay, it
is submitted- kxk that if still the Superiors are of the opinion

that my case ¢an mot be considered for confimatidn Wee.fs

1.12,71, I may please be informed of the decision|duly

supported by the relevant anthority, |
COntd- [ X J 59
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+that long absences. .

et

_been categorised as an, AVERAGE CLE%K Bmong other th‘iiigé_ o

“PAO(ORs) Corps of Signals vide thedir "No ,AN/120/C0
“that the ahove. point was not at all touched. The gircumstances

VI(a)_ Le.Ce clatn for self or the biock year|1972-73 .
.amounting $0 R5.88,70 was. submitted for 4dmitting in dudlt and

) cla.im At appears that the -guperiors. have- come &
“mgde in the service book. that .T have already ‘avpiled LIC for .

“ self for ths block year 197273 and vide their 0P/ 1V/1483
'dt:13.6.74 T had been asked to intimate -the- ¢ircumstances
. upder.vhich a certificate was:issued that any

3 .5~9 31

(b} It is also submittea_'that the penalty imposed g
vide the Superiors of the Office of the CDA(ORs)South,Nadras

nmq

No,T/AN/517 dts30.5.1972 stopping. one increment of pay| without
cumnlative effect for one year took effect on my Incre ent due
£0 me Weeaefe 28,5,1973 and could not have any effect om my
increﬁxént of pay due Weeofs 28.5.72(after. taking. into [account
1oss of pay.for a period of 22 days not cofered by any leave)
which was dune and was not granted by the time of the npo sition
of the ahove penalty. Since.the above penalty could hot have
effect on the increnient of pay due to me just pr - o the
date of the imposition of the above penalty, I an no§ in a |
position % understand, how the penalty had effect ) my '
confimmation in the clerieal cadre.for which I.was dle some
months back. ‘This may please be clarified in clear, __concrete

and ahsolute termse Tt is also . suhmitted that . the ove penalty

was imposed for my long absence of 282 days and til date I am

not in.a position %o onderstand how far I am respon ible for

V. In tne ACR for the year 1973, vide co1.13, I have

Supnitted to the Superiors of the Off fce of the CBA(ORs)South,

_Madras for oonsidera.tion vide my applicatlon dtel.[7e74; I had

sought clarification on the above ‘remark. ~Bub to jr surprise,

in the reply furnished to e by the Superios of the O0ffice of

under which the above point was not dealt with may please be

-intimated. 7The grounds.- furnished by the Superiors of__the
-0ffice of PAO(ORs)Corps of. Signa:l.s in support of [their ahove
. remark ma,y please he intimated in clear tems. o

-

the avove
leroSs an ent

'yment thereafter. At the time of thé audit ‘of

ther claim
Was not preferred for that ahove hlock year.
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application 3dt.29, 6.74 I had clarified that I have nnt availed

any claim for the block year 1972-73 and nequested

the Superiors

for the admission-and,passing of the same.For my surprisé'fhis
time unable to maintain this earlier stand the Superiors have -

come forward with another funtastic reason that my.

journey. from

Hyderabad to Markapur can not be coqsidered as genuine. and it

has heen 1ntimated under their No, P/IV/1483/VI Ate30e774/145:74
while returning ‘the above claim for resubmission.on.pnoduction.of

a certi;icate given by .a responsible person.of ny

while returning my claim, under their above memo, t
completely ignored their own remark made under the1

dt.13. 6 74. 1t 1is cannot my desire to know, how £
have come to the conclusion that I had the intentk)

tive place
Superiors

HO.P/IV/1483

Supermors

n of ‘cheating

hhe Government by submittlng two claims for the samp block year

1.e., 1972—73 and the action taken for thls lapse.‘

(b) _ It is submitted that my . native place is no$
village to be aware of “the arrival of each and evez

nOr I am such an 1mportant person +0 take note of m

[VEN

 a small

y'person .
y arrival

and departure. It wuld appear from the ahove memps that the

gsole intention of the Superiors Was awardlng puﬁijEment under

one reason or the other, op not. admitting the cla
reason Or the other.

on: some

It.has.been.;ntimated vide Fara-3 of - -

their No.P/IV/1483/VI dt.30.7.74/1.,8.74 that the-question of -
waiver was ot automatic and cannot be gifen as a matter of

course.

.Imy be informed how many times T -was granted sick

waivers and the claims_wegezadmitted.and,payments were made.

YII(a)'MVideqmy'leave apptication dt,17.3.75 and 1le4:75.
1% has been intimated that due to the mature of the severeness

Of the JAUNDICE(and not my.son was seriously sick|as was.:
reported by the. Superiors-of the Office of PAO(ORgsjCorps of
Signals and also’ tntimated to me vide Annexure-II to the

MemoQ randum No1AN/11/22440 dt.2. 6.75) I have infor

inahility in . reporting for duty on heing found fit.

ed ny -

- Vide - -

Annexure-I to the above Memorandun 1t has been -informed: that
due .to the sickness of my family members, I-rema ned ahsent .

Kfrom duty, It is informed thal my father-in~la

of 73 years

old, got paralysis attack and was completely bed ridden.. The
Same .fact was informed- to the Superiors of- the oifice_of the

PAO(ORS}Corps of Signels. T turn, -the Superior of

“the PAO

tormed it &8 mere-sickness and 4intimated the Suphriors*of—the

Office of the CDA(ORs}) Sguth aceordingly. -

Contd. .o 61

Yal sk



i

A

s 61 3%

(b) Mow it is submitted to the Superiors of the Offfice of
the CeD. A(Oﬂs) Madras to inform me in clear and direct terﬁs |

that I have to leave my family members 1.6., my Son and father-
in-law %o their fate and join duty since I was direct%d to

report for duty.

(¢) It is put to the Superjors of the Office of fthe cDA(ORs),
South, Madras, ta inform me in clear terms, how far [T am B
responsible for the long absence from duty because of my transfer

from Secunderabad to Jabalpur and the loss of pay sustained

by meﬁfrOm the date of my transfer to Jahalpur besi es
disciplinary actions for no fault of mine.

I earnestly hope, that. the Super lors will consjdeg__
1 reply in DEFINIIE grms since

all the above points and shall
I had heen ordered to asnwer in DEFINITE TERMS to {the charges

levelled against ume vide their HEM ANBUM No AN/11/224@0
dt.2.6.75. I hope, ‘the Superiors shall set the pginciple of

intimating me to all ahove points in Direct and D iNITE TERMS,

u &waiting an early reply in Direct and DEEIN;TE Terms
PINITE TERMS

to the above: points to enable me o .answer in DE

to the above Memorandum, so that the Superiors b th at Jabaipu

and Madras can’ be -rélieved of their ‘anxiety in
punishment for -which actness andg action initiatgd to enable m
to help . the Superiors. for fulfilling their wishjof awarding
penal punishment on me. .I-am again earnestly rgquest the.
Siperiors both at Jahalpur and Madras, for furnishing -the
information sought above in DIRECT and DEFINITH terms .

at thelir earliest. | '

~ Thanking you Sir, R
- Yours - faithfully,

. de_‘ L
Hyderahad - . (M.V. SESHATAHY -
Dt. 23.7.%5. A/c No.8296800 .
Froms - ' ‘
Mo .SeShaia.h

LIGH 47/3RT, vijéyanagar Colony, A
Hyder aha,d-sooozega.ez. |
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\*ﬁ . TR LETLLD e DU OPEICE OF CHE 4.C.1B.AT/C,
> o . va0{ORs YCorps of Signals,
' : Jabalour, L3794 August 197

Shei M.V.Seshiah
TIc H47/3 R T

..-._..-._._..._._...__.-..__._...._..-

Sub : Diseciplime - Bstablishment-D.4.D.
Hef : Your HNo. Wil dated 23-7-T5. '
~00000-

The correct dabe of cDA(ORs ) South memo No.AY/IT/2
o office No.4l/119/00H /8296800 dafe

cuoted 1in para 1 of this
15-7-15 is 2-6-75 and no% % /6/75. The date "3/6/75" occuping
4 of this office letter dated 15=7=T5 hay

in line 4 of wvara
socordingly be amended 0 read as "2-6-75"

_ Tn this office 1etter‘ﬂﬁ/119/CON/8296800 at.15.7475
_ [fead aFainst delerence for the date no4-10-75" pleaso/as Wog f6/75%.
. e tynogranhical error ig regretited. :

g" N /‘),,} AL, 4¢fr
. - t/ = ‘J
ey 6

(V. GORALAN)
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NO L AN/TT/22400

Office of the

Controller of Deflence Accounts(@ﬂs)&out
Teynampet, Midras-600018.

Hnod tho 12%h

ORDER

Vhereas an inquiry under Rule 14 of the
¢.c.s (c.c & A) Rules 1965 is being held agalnst
SHRI M.V. SESHATAH,QP.AUDITOR (4/C NC.8296800).

And whereas the undersigned considers

that an Inquiry Authority should be appointed to
inquire into the charges framed against the said
SHRT M.V. SESHALAH,QP .AUDITOR(A/C NCL,8296800).

Now, therefore, the undersigned, in

exercise of the powers conferred by sub- rule-2
: of the szaid rule, hereby appoints SIRI T.R.NEDUNGA T, ACDA

1/c, PAQO{ORs) IME, SICUNDERABAD-2T (A,P), as the

INWUIRY AUT'TORITY to inguire into the charges
framed against the said SHRLI M.V, SESHAT U, QP AUDITOL.

(4/C HO.32963007. . ) H

b\u‘T [/ E‘
DEFﬂNLp/u COUN}S (o

-

CORTHNOLLER OF )SCUTH.

\j/CoEX toT—. v - . \&??/ﬂ

1. Shri .V,SESHATAI, J/
Qp.Auditor (A/C NG,8290800)
PAO{ORs) Corps of Signals,
J a balpaur {(MP)

2. Shri T.R.NEDUNGADI,
y _ ACDA I/c, PAO(ORs) EBME,
z - Secunderabad. -

*Laxman¥*




. 2. shri T.,R.Nedungadi,

\j/;o sHri M.V.Seshaiah,

aar : \§§Jébméiﬁf

— 6S- Aﬁﬂﬁxuaa&__

{ No.AN/I1/22440
orfico of the CDA (ORs)
Toynompet, Medras-18
Dated the |% septemby

QRDER

- 1 1.1

wheoreas en inquiry under Rule 14 of the
CeCeSos (CeCo & A) Rules 1965 is being held against
SHRI M.V.SESHAIAH, QP.AUDLTOR (A/c No. 8296800).

And whereas the undersigned comsiders that
a Prosenting Officer should be appointed to prosont
on bohalf of the undersigned the case in suppert of]
the articles of oharges

Now, therefore; the undersigned in exercise
of the povers conferred by suberule 5(0) of rule 14
of the said rule, hereby appoints SHRx‘K.S.RﬁJAGDPﬁLAN
ACCOUNTS OFFICER of PAO {ORs8) A.0.C. SECUNDERABAD as
the PRESENTING OFFLCER.

R
d/
Y M, ‘
(Poc. THOMAS)
CONTROLLER OF DEPENCE-ACCOUNTS (ORs) SOUTH

4

Copy to ¢w

1. Shri K.3.Rajagopalan,
Accounts Officar,
.0ffice of the PAO (ORs) AOC,
Secundorabad. (AP).

p]

A,C.D.A.inmchargep ‘=
’ PAO (ORB) E.MEQF‘

secunderabad=21. (AP).

QP Auditor,

" A/ No.B296800, -

- PAO (ORs) Corps of Signals,
Jabalpur (MP).

P

prde
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To
Shad M.V, Seshalal
op Auditor, A/c Ho. 5296800
LIG T 47/3 R :
- Vijaynagar Coloay
Hyderabad = n6028
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With reference to the Order of the C.D.A. (ORs) South, Madras
12.9.75, appointing the undersigned ag.

Inquiry Officer to snquire into the charges framed against Shri M.V
Sesheiah, QP. Auditor, A/c¢ No. 8296800, the paid Shri M.V. Seshaish

is hereby informed thati-

bearing No. AN/11/22440 dated

1)
1)
iii)

iv)

v)

o

. may he exemined in support of the charges and also give

' He should submit the list of witnesses, if any, he desires

JABALPUR (M.P)

ﬁn’ NEXGRE .

_6>-

CNy Datedt 25th. Septembey™
| MEMORANDUM |
Subi~ Discipline t Estt. 1 D.ADo . .

. L N-N B

The Inguiry will be held by the undorsigned on the 20th. O¢te

75 &b Gooundorsbtd 4n the PAO (ORe) HM.E., Socundorabed,
gomnonoing from 1190 bhre. . :

At the enquiry, oral evidemco will Dbe heard regarding such
the allegation a8 are not not adnitted by him in his

written statement. | |

of

He will be entitled to cross-examine the witness(es) that jm

evidenco in pergon.

be oxanined on his behalf. In case he proro s to call the
witnesse® in support of his defen e, he tia advieged to secur

.

8

thelr willingnens/conaurrence o offer themselves as witnepaes’

well in advance of the date' of dinquiry.

If he falls to appea:f at the Inquiyry on the appo:lnteﬁ datg
and time, the inguiry will be heldq,Pxp‘ ar
Ol

{ TiRe Nedungedl ) -

-
. AoCuDede, I/c Poh O, (ORg) EeMoBe, SHC®BAD.
RIGISTERED/ACK s DUE i'{‘%&,..(lnquiry- officor )

To /

Shri M.V. SESHAIAH:
Qp. AUDITOR, A/c No, 8296800
P.A.0. (ORs)} Corps of Signels,

t@o ! |
X/ (;)
- R

(Aw,ﬁw s

-
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, ' llgcelved AUTA, PLO{ORG Y& Ji. ,;ﬁ’.Secymde:r?abafi letter 8o, |
L/IT/TT0/2236300 dated, 25-9~T5  threough ACHL 1/¢, PAC{0Rd)
Sorps of Signals,dobalpur. under their ﬁb.ﬂﬁfiﬂ?jﬁﬂﬁ/SHQGEQD
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: Fomg ¢+ 11.V.3eshaiah
Grade: (I Auditor I
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A.C.D.AI/C,PAO(ORB)EME , Secunderakad (Inquiry Officer) Intimating

: I;V\_(T/KIL 2 (SHADI LALL'W!I:HOT‘

— 69 -
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N
ettt |
I . 1‘
REGLSTHRED ACK DUE gN/119£EQN/82958 .I/ |
o . OFFICE OF TIE A.0.D.ALI/C
CONTLOPNIIAL / PAC(ORe)Gorps of Sianals,
Jabalpur,

Shri M.V.Seshaialh,

QP Auditor,A/c No.8296800
L.I.G.H. 47/3 R.T.
Vijayanagar Colony,
Hyderabad - 500028

Sub
Ref

(1)

Discipline - D.A.D. - Bg=tt

In continuation to this office
aeven No.dated 1-10-1975,

*»

mO D000~

. Memorandum bearing Cenfidential No.AN/97/INQ/8296800
dated 20-10~75 addressad to you received from Shri T.R.Nendungadi,

date, time end venue of the next hearing is forwardedy herewith,
The enclosed acknowledgement nay please be gigned in

tokén of haviag received the 'Memorandum' and forvarded to
thie office by return post. :
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- 5. No AN/97/ING/B296800C

u\( CONFIDENT AL/

AR Pay Accounts Office [ORs)E

v SECUNDERABAD w0 500021
) ' 1. DATED: 1i7) October 1975 .

were not admitted by him and that he would be entitled 1

" oned in the list of documents sent to him with the ary
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Pursusnt to the orders of CDA (ORs) South, Madras bearing
No.AN/I1/22440, dt. 12,9.75, appointing me as Inquiry Officer to
into certain ¢ harges against Shri M.V, Seshaiash| OQp.Auditor,
Alc Mo, 8296800, the said Shri M.V. Seshaiah was informefd under my
No.AN/97/IMO/8296800, dt. 25th. September,'75 that the inquiry would
be held by me on Mondey the 20th. October, '75 in the PAD (ORs) EME -
Secunderabad at 1130 hrs. He was 2lso informed that at the Inquiry
oral evidance would be heard regarding guch of the allegations as

0 Crosg-

examine the witnesses that might be examined in suppo rt [of the char-
ges and also give evidence in person. Shri Seshaiah was also informed
that he should submit the list of witnesases, if any, Be|desired to
be examined on his behalf and he was adviscd to secure the willing-
ness/concurrence of such witnesses to offer themselves ps witnesses
well in advance of the date of inquiry. He was algo infprmed that
if he failed to appear at the: Inquiry on the appointed Hate, time
and place, the Inquiry would be held ex-parte.

inquire

'75 at 1130
did not pre-
Officer Shri

2 accordingly, the inquiry was commenced on 20.104
hea. in the PAO (ORs) EME, Secunderabad. Shri Seshaiah
sent himself before the Inquiry officer. The Presentin
K.S. Rajagopalan, A.O,, was, therefore asked to produc¢ the evidence
was produced by the Presenting Officer and thereafter the case has
been adjourned to 19th. November, 1975 at 1400 hrs. in|the PAO (ORs)
EME, Secunderabad. Shri Seshaiah is hereby given anothpr opportunity
to present himself before the Inquiry at 1400 hrs. on [19.11.'75 and
to give oral evidence on the charges and allegations =t as are not
admitted by him.S5hri Seshaiah may, for the purpose of preparing his
defence, inspect within ten days of this order the docluments menti-
icles of chare
ge under C.D.A. {ORs) South, Madras Confdl. No.AN/11/22440, dated
2.6.75 and available with Shri K3 Rajagopalan, A.O., BAO(ORs ) AOC
Secunderabad, the Presenting Officer, and alsc submit|a liat of
witnesses to be examined on his behalf. -

3 Shri Seshaiah is alpo informed that he should|apply within
15 days of this order for access tfo any documents .whifh are in the
posscssion of Govt. but are not mentioned in the "l1ist{of documents
sent to him with the articles of charge, indicating the relesvance o

the documents to the presentation of his case.

4 Shri Seshaiah is.slso informed that he should note and .
comply with Bhe instructions contained in the memo of the Inquiry

Officer «bearing Confdl. No.AN/97/INQ/8296800 dated 25th. Sept. 75.
I1f Shri M.V. Seshaiah fails to appear before the Inguiry Officer o
19,11.75 at the appointed place and time, tbe inquiry will be held

fl

ex-~parte. ' ? / E%
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Regd. ACK. DUE/ Inquiry O0ffi :e‘r’é ﬂ.bﬁcw
] s A.C.D.A., I/c p.mo:"(oa’s) EME, SEC'BA
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ACKENOWLEDGEMEN®

Received A.C.D.A.I/C,PAO(ORB)EME,Secuhderabad letfer
o AN /97 /INQ/8296800 Dated 20-10-75 through A.C.D.A.I/C,PAC(CRs)

Gorps of Signals, Jabalpur.

' Signature
Hyderabad Name @ M.V.SEshaia,
Dated Grade : op Auditor
: Afe Wo. ¢ 8206800
QA
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aid forviiad the acknowledgenaent duly sir
seceived tne wemorandum
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‘yderabad 500028, .
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Ref : In continuation to this offics ov

~FTo. dated 27.2.76.
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inaquiry officers’ report is, forwarded hurewith.
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i V. Seshiah,

Sl
CEAuditon, Afe I
LG A4T7/5 1.

0. J2ae800

VIJAVAGAGAL COLOHY

HYNsiwda - 500028
auh @ Discinline - DAD - Wetablishnent
wof @ In continuation of this ofTice neno
of oven Wo. doted 10=-11-75 addrons
o you.
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£h0(0ig )Corns of Signaldp
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Show couse nobiceé bearing CUDA-Iew Delll 1)
76-831 /7 Gated ot-q -6 addressed $0 you provisionally imposing
O] 1 A s AT T 4 P ) ..
ine nenalfty of" romoval from scrvice ' on you alongwitnf the

/
2. The enclosed seknowledgement may please be gigned
in token of vour having regeived the documents

yOou
o ! o
some forwarded to this office vy rebturn of post.

and.

Y
1c

Ld

3. VYour attention iz specifically drawn to para 7 ol
the show cause notice. Your represeuntation, if any, shov
se mnde in writing and forwarded to this office urgoently

with a view to

transmitting the soame to the CEDA- within
the stinulnted i - '

period of 15 days.
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‘undersigned, Such represcntation, if cny, should be made in writing snd

{
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FEXULE ~ A = XXYY Y
Ko, 30014(311)/76~AN/F oL
Offion of the Contrellaw Gonwral of Defwnco Aecognta,Now Dolhiw2?, ak :
Datud the 2/ Japwary . 1970,

MEMOR ANDUMN

i copy of the inquiry report gubmitted by the officer appointed te

inguire into tho charges sgaingt Shri M .V.Seshaiah, Quasi-Permanent

. { Account No. 8296800 )
p Madras,

Controller qf Defence Accounts{0.Rs)South, is encloged.

2. th a eareful consideration of the in@uix-y repart wforessld, the

wnders lgned ocgreos with the £indings of the Ihquiry Officer und holds

thet crticle (,{{) of charge is/m% proved. The unaersigned hes, therefore,

provigionclly come to the conclugion thet ohri - M,V, Seshaiah

ig not o fit pearson to be retuined _in sgervice

und so the undersigned proposcs to impese on him tho panclty of _removal

from gervice

Se Shri_ M_ ¥, Seshsiah is heroby given

an oppartunity of mgking ropresentation on the panclty proposed, Xk
Gy dile stueR Lol XX X KXSICETHRFRE ZX o DRIKUEXMERERYN  Lny ropresentatf

which he muy wieh to mcke on the penslty proposed will be congldered hy th

submitted se 68 to recch the undersigned not lrter then {iftesn duys fro

Auditor

garving in the organisation of

on

<

J

the dete Qf receipt of this memopindum by Shri M.V.Seshaiaﬁ

<

4y The receipt of this Msmorgndum should be ccknowlodged.” ‘

(J.B.Martin)
CONTHR OLLEN GENGRLL OF DRCANE AGC CURY
B3,
To . .
Shri M.V.Seshaiah,Quasiupermanent‘Auditor(Account Ng

¢y

Wy

.8296800)

Madras.

through_the Controller of Defence Accounts(ﬂﬁs)South,




‘Report of Tnquiry 1

" be heard regarding such of the allegations as were

popalan, W.0., vas asked by me to produce the-evidepce

ato the charge froamod agoluet
Shri H.V.Seshaloh LPJAuditor A/c No.85296800 nerviog
tn P.A.0. (ORa) Corps of Signals, Jabalpure

Wl R e am WO O

Pursuant to the orders of the ¢os (ONs)South
wipdres under hib NoJAN/ILI/22440 at.12th September' 75
appointing me &s Inquiry 0fficer to onquire iato the
ariicle of cherge against Sri HM.V.Seshaiah gerving in
PO Corps of Signals Jabalpur, the said Sri Seshalzh
was informed under my Ha.ﬁH/9T/INQ/BE9GaOO dt.29th
September 1975 sent under PAC Corps of Signols Jabalpur
No.AN/119/00/8296600 at.Iot October 1975 thats-

i) +4he inquiry would be held by me on 20%th
October 1975 &t Secunderabad in the PAD EHE Secunderabaf

commencing from 17,30 hro., . o
11) thet at the ioquiry oral evidence would

not admitted by him in his written atatement,

1ii) that he would be entltled to CIoBG~oxXanln
the witnoss(es) that might be examined in support of
the chorges and also give evideace in porson,

iy) he should submit a liot ol witvesnod ho
dooires to bo oxamined ou hic hehalf, und 1L ho pro-
posed to coll the witneases, hu wao advigod 10 seouod
thoir willingnesos/concurrence to offer themsslves os
witnenses well in advauce of the date of inquiry, and

v} that if he failed to appear et the ioqui

co the eppointed dete end time, the inquiry would be
held ex-paric. c
2o I comuenced the eaquiry (in the P.A.0. Tl
Secunderabed) on the date and time as notlfied abovep
Gpi Sesheiah did not appear before me at the ifiquiry
I+t wag scen that the ingulry officer's notice dated
p5.9,75 sent through the PAO Corps of 3ignals, Jabalpur. .
had beeq‘rcceived by Shri Seshaieh. :

Fiis

41« . .
De A8 Shri Seshaiah failed to appear hefore jhe
inauiryspfficer, the Preseniilog Officer Shri ¥ oS Rafja-

2y which hu\gfopased to prove the nrticle of chorgds
The Propentily Officer presented tho Goyt. cooe an

produced the owidence belore me. - '
4.~ Thercafter an order was passgd under my lo.
AN/97/1EG/8296800 dated 20th October 1975 pormi itipg

Shri Seshaich for the purpose of preporing his defpnce
tos= :
i) inspect within 10 days of the order the
docuricnts specified in Annexure III acconpanying the
article of charge sent to himp ' '

on his behall; and

- : O‘_ cgntdoaoe-sg
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111) give u notlce within 15 dayo of the order
rop the discovery or production of auy documents which
are in tho possecssion of Government buf not mentioncd
in Annexure LII accompanying the ariicle of charge. Sr)
Geshaiah wao asked that he should indicute the rele-
vance of the documents required by him to be discovere
or produced by the Governuenve.

Se The Inquiry vias then adjourased %o 14.00 hrs,
on 19.11.75 at PAO ELE Sccunderabad apd Syl Scshoish
wng informed that if he falled to eppear before the in
quiry on that date, the inguiry would be held ex-parte
Syi Sechaizh wos also inforwcd that he should note and

comply with the inctructions contained in ay nseno beary

ing cven o, dated 25th September 197%.  The Toquiry
officer's letter No.AN/97/I1 /8296800 dt.20th Oclober
1975 sent thrbigh PAO Coxps of Bignale Jabalpur wes
aloo received by 8ri Seshalah.

B Ao docided wbove, tho inguiry re-coxmenced
5t 1400 hro. oo 19.11,75 in the FAO 25 Sceundernbiod ¢
api Seshaish did not present himsel! cven on this datq
nor did he scnd eny commupication explaining his in=-
ability to attcod the inquiry. The inquiry officer,
thorcfore, procoedcd with the cuoc Qx=partc.

Te The charge fromed agelnst Shrl Banheiah io

that ha, while scrviag io PAO Corps of Gignale Jubalpyr

was pronpted leave for 21 daye from 1oTaTd t0 21eTaTha
lie did not rejoinm duby at the end of the leave bub re-
quested for its extension for 54 daye from 22ad July
1974 Lo 1%.9.1974 supported by a medlecal certificate.

vinen Sri Seshaich wes esked 4o appear before the Civil

Surgeon, Osmanic General Hospital, Hyderavad, for a
sccond nedical opiniocn, be did not do s0, but sub=
mitted another application dt.15.10.74 asking for a
further extension of leave for 56 days. On being in-
formed that his aboence could be regularised only
ufter the second medical opinion was obtainod, Srl
Seshaioh appeared before the Civil Surgeos, Osmanis
General Hospital, liyderabad, who declared him fit to
rejoin duty A le contloued to remain sboent ploading
sickness of his family merbers und he has heen absent
continuoua&g#gince‘2207074 without proper sanction of
leave anﬂICOmplying with the orders oi hib puperior
oificers to rejoin duty. le is oleo charged of cofi-

-3

i

C\j‘\

duet unbecoming of & Governuent servant ou thét accoufnts

B ' The statement of imputation of micconduct of

~ighehaviour in support of the charge sgalngt Shri L
e

Seshalah 15 that at the end of 21 duys sunciioned lea
£Tom 1e7+74 10 21.7074, he did not veport for duty on

22 ,7.74 but extended his leave further for 54 days frbm

22.7 74 0 13.0.74 producing & medical certificate.

!{ fole et b SPi Sesharedy €O0Edescsans3
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.'-;hndar Lo lettors No.AN/Pay/104 dt.268.8.74 vod 10.10.74

| Ly -D) - {,; éﬁ;

%0 TAO Corps of 8ignulu,Jubolpur, direoted Shrt Seshaloh
to appenr before the Civdl Burgeon, Oopanin Genernl Hoopitol
Hyderubad for & second medical opinion. Shri Seshelth in-
ofead of oppearing before the Clvil Surgeon as directed,
submitted another applicatlion ou 15,10.74 for a further
extension stuting that ho had alpendy submitted an appli-~
cation on 21.9.74 supported by & nmedicul cerdificate for
another extension of 56 days. Thereupon the PAO Corpd of
Sirnels Jabalpur intimeted Sri Seshaieh in his letter di.
4¢11.74 that he should appenr vefore the Civil Surgeon,
Cepania General lissplisl, Hyderabad to enable the PA0 to
regularise the avsenge from 22774+ Iustead of conplying
¢i<h this directive Sri Seshalsh in his letter dt.15.11.74
questioned the propriety of the action of the ACDA I/¢ PO
Corps of Signels Jebalpur in directing bim to dppear belore
the Civil Surgeon. He also renuested that he be granted
another extension for 63 days irom 91174 10 1014750 Alw
though the PAO ogaln directed 5pi Sechaiah under his Hoo
Jii/Pay/104 4t «4512.T4 to appear for & second medicul opinio
3ri Seshaich did not appear before the Civil Suigeon ugtil
25.1,75. On 25.1.75 5ri Seshalah was declared £it for scr-
vice by the Civil Buigeon, but even thereafter Srl Soshalah
did not, rejoin duty. Tho PAO in his letter No.AN/119/Con/
CGRABHB0U At «Bed.TH therefors asked Sri Seshalah to cxplnin
for hig not reporiing for duty and nraln directed bl to
rejoin duty forthwith. He wap aloo informed thot ocu bils
fuiling to do wvo, the wmaltor would bo reported Lo highor
authoritien for furthor motion. Sri Sonhaluh, howuver,
continucd to remain absent. In o lettor donted 1144.75 he
oteted that he nad submitted applications for extension of
loave on 25.1.75, 17.2.75 and 17.3.75 and thus kept Lhe
office informed of the reasons Ior his absence. He also
stpted that hio son was seriously sick nud his personal
care was required and therefore he sought a further oxien-—
eion of leave for 28 days from 12.4.75 to 9.5.75, Sul
Gushelah thus continues to remain obsent from duty from
29,7.74 without duly sanctioned leave and is therefors
cherged with continucus absence from duty without leave,
disobedience of orderd of his superiors and of conduct
unbeconing of a Government servants

o

9 . The documents by which the article ofhcharge
w2 propesed io be sustained were the folloving, and were
produced by the Presentipg Officer. g

1) PAG(ORS)Corps of Signals Jobalpur lettor No.
Mi/Pay/104 @t 27,7474 (Bx.P-1)

2) Sri Soshainh's lotter dt.23.7.74 to the PAO
Corps of Signals Jabalpur. (Ex.,P~-2)

3) P20 Corps of Signals_Jabalgmr lettors No.bl/
Poy/104 At.20.8.74 aod 10.10.74. (Ex.P-3 & P-4} .

4) Sri Seshaiah's letier Gt.15.10.74 to the D0
Corps of Bisgpals Jahalpur. (%x,.P-5)

conitds e e e
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3 i:S ] ‘ 5) PAC Coxps of Uignulo Jabalpur lattor Ho.
AN/Pay/104 dbedetloT4e (BX.P-6)
6) Sri Joshaieh's letter dated 19.11.74 1o
the PaA O (Bx.P-T)
: , 7) P.A.0.(0Rs)Corps of Signaln Jabalpur lejter
R Ho JAN/Pay/104 dt.4.12:T74, (Ex,P~8) |

8) Supdt. Oscenla Geneval Hospital Hyderabgd
Lotter o AKD/C/15544/25 dte1743.75 to the PA0{0%s)
Corps of Signals Jabalpure (Ex.P-9) |

9) PAO(ORs)Corps of Signala Jabalpur letter
No JAK/119/00n/8296800 dt.8.4,75 to Shrl Deshaiah. (Ex.P-19)
10) Sri Seshaiah's letter dbe«11.4,75 to the
PAG Corps of Signals Jabalpur. (Ex.p-11)

. | ’ ~) 8 - (@

10, , Tho polnty to he datermined in the ingulixy
vere whether Brl Scshalah had remluned ehsent frgm
duty with effect from 22.7.74, vhether he hag ool
reauned his dutics so far and continuocs to TONALY
abzeat without proper sunciion of loave from 22T T4
whether he hap been guilty of disobedience of wrd¢rs
of kis superior officers and of conduct unbecomipg

oi a Governmeui servant.

11 4pi Seshalnh was gronted BL/ADT Lrom 1,767
to 21.7.74 by A0D4 I/c PAO Corps of Bignale inltfolly.
fle aid not repurt for duty on the explry of the leave
on 22.7.74. PO Goxrps of Signals therefore Bouell o
S (ExP-1) meno under his HoWAN/104 dt.27.7.74 addressed o the
sndividual asking for the cause oi his nbsence gnd
requiring him to furpish a medical certificate in
cnge he wae sicks . The individual's application Gte
S e 23 ,7.74/was recelved supported by a medical gerfifl-
- eate Trom Dr&.V.Pantulu, RIP, requestiog for grant
' of leave from 22.7.74 o 13.9.74. On this, the(HCDA
/¢ PiG(CRs)Corps of Signals dirested Shri Seshfish
" 4o appear before Civil Surpeou, Geuanin Genoral
Hospital, Hyderabad for o soecond medical oplnion
¥ (. P-3) vide his No .AN/Pay/104 at,28/31 .8, 74/nddrenged to
the individual (Regd.ick.due). The individual pas
. wecoived this letter as he has mode yeference tp it
! Kaﬁ.P—T\ © in bic letter dt.15.11.74./ The ection of ACDA [/c
PAQ Coxps of Sigoals lo directing Shrl Seshaioll for
; a pecond medical opiniin ig 4o conformity with the
N provisions of Rule 19(3) of the Ceutral Civil Hervices
{Leave)lules 1972 givins .discretionary powers 10 leave
sanctioning authorities o obitain 2 second nedieal
opinion. Ho reply woe received from the individual
. pnd ACDA I/c PAO Corps of Sigoals Jubslpur ugain roe
/(Bx.P-4) zinded hin under his No.all/Pay/104 dt.10.10.744%0
=
L

i

]
B
—

repert to Civil Surgeon, Usmania Hospital, Hydprebad
for examination. 5

contldececds
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7 (Bx.P-T)

(ﬁx.fug)

[2x.P-9)

(Bx.P-10)

(Fx.P-11)

Y]
a4

~D>7—

-b - (oD
The individual's roply db.1%5.10.74 doco

7!

44)
w0t

fnet

12
Louch on the pript of hin meddionl exnmination by Clvil
Surgeon. On the other hand, he hap fntimulced tne

of his having applied for
grounds for 56 days froa 14.9.74. Thercupon, the

dircetive ol medical exauingtion b{ Civil Gurgeon
arain eiressed by the ACDA I/c PAO
in his letter No.AN/Pay/104 dt«de11e74e /The iadl

vide hip reply 4t.15.11.7

further leave on medical

Zag

ORe)Corps of Sir;nals

vidual

did not obey the orderg of

“he AGDA, but, on the contrary, guestioned the prdpriety
of ACDA askiog him to obtain a certificate from Civil

Surgeon wnile oo previous occesisns his leave vas (re-
sularised ou the atrength of medical certificates [ob-
Simultangously

tained from Read.ledicol Practitioners.

he submitied another Medicel Certificate from Dr.g.V.
Pantulu, RBP, dt.10.11.74 in aupport of further exten-

sion of leave on medicel grounds for 6% days from
26 10e1+75. The ACDA i/c P40 in reply drew the i

a.11.74

dual's attention to the provisions of Rule 19(3) &.O.S.

(Leave)Rules 1972 snd cateporically informed him

ndexr

Bis Ho.AN/Pay/104 dt.4.12.74/that the queation ofjre-

gularisation of leave would be considercd only on
ccipt of o report from the Civil Surgeon, Qomanio

Hoapital, Hydcrabad.

1% Shri Seshaiah was exanined b{ Supdt,.,0
llospital, Hyderabad, on 25,1475 who doclared hln
duty with immcdiute effect.

I'Be

nmanio
(14 foxw

Supdt. Osuanis Gonerpl

Mospital, lyderabad NoJRD/AQ/15544/75 dt 743075/ re-

ceived in PAQ on 25.%.75 refers.

AB, in cpite off the

Medical Certificaie declaring him fi%, Shri Seshaiah

did noi report for duty, ACDA I/c PAO, Corpe of 51

rnals

arote to the individusl vide his No.iN/119/82968Q0 dt.

asking him to explain why he lL2d rot rcpor
for duby. Sinmultzneously, he also repected his d
tion to him to report for duty forthwith. To thi
ipdividual vide his lctier dt.11.4.75/replicd he
kept the office inforned through hHis dpplicationg
25,1475, 17.2.75 and 17.3.75 (copies received wit
letteyr dt.11.4.75) about the circumetances which
vented him from jJolniug duty on being declared £
duty. These letiers stated to have been gent by
judividual by ordinary pont were not received by
vide ACDA's HolAl/A119/4
to the CDA{Orns)South, Hadras.

Bed'l

Ged
Prec-
g8, the
had,
“doated
h his
‘D]’_‘en.

t for
the
PAO

on /8296800 3t.29.4,75 addyesced
From the individugl's

application dt.11.4.75 and the copies of applications
A% e25,1+75, 17.2.75 and 17.3.75 sent along with 34, it

is seen thnt he sought for extension of leave on
following groundd,

the

CONLA s enofsbd

A
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) Datc of appli- Period of
cation leave , Sauca
25:175 25,175 1o 15:.2.7% To look after fotlher-in-
law vho ig Ded-ridden
T with puralysis.
174275 16.2.75 10 153,75 Pather~in-law not|fully
' recovered to perfpiw
journey to Jabalplr.’
176375 165,75 40 11,4075 Father~in-law uol|rcco=
vered Irom illoesp. Sou
suffering from Jamdice.
1144475 1244475 10 9.5.75 Son suffericg frof

————___

-3

A‘“_.l.‘-?

Jaundice. Pather-

thoush recovered |
extent ia uct in
‘ - $ion to perform

¥rom the above i1 is olear thaty the individual

hat been abeenting hivself without prioner sanction of
1gave Trom 22.7.74 vovards und has not conplled wlith
the orders of his superior officers issued Ifrom time

o time.

4. It 18 noticed that Siri Seshaloh hag gont two

nosmunications dt.16.6.75 and 23.7.75 addreoncd to the
ACDA /e PAO Corps of Signale Jubalpur nod copy to the

¢0r{GRs)%onuth Madras. Tn these he hoo rulsed only cen
tain irrelevant iszues which have no connectloplith 1)
awnrze framzd agelnst hinm. I 4o not thersfogce think T

1 should covncent about them lo this report,

15, T4 will be coen from the foregolog tiat Uhri
Seshailah ke been ahsenting himself from duty from
22sToT4 on one pretext or olher. Even.wien he was de-
clared fit for duty by the competeni medlcal authorit,

vim. Civil Surpeon, Onmania General Hospltal, Iyderabpd

he ¢id not report for duty iu splte of seversl commum
cationg ond itustractions sent to him by the PAO Uorps
Sigeels Jabalpur. Froz tho fact that he has not appea
vefore the Ingquiry Officer and put forvard ony reusocn
groupds justifylng hishbsonce ora defence for the ort
of charge levellsd againat him, it is clear that Shri
Seshaiah has no lotenticn of rejoining duty. 1 am th
fore of the opinion that the charge ol absenting Irom
duty without sanctioned leave and disobedience of the
arders of hia superior officers and of conduct unbeco
sf a Government servant has been fully proved.  In ot
words, the zriicle of churge has been coumpietely prov

iG. , ke prosecution oxhibiie g

Gooupd in thio
inauliry report are cnclosed. < /i

[
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To
ShriMeVs Seshaiah
N6, LIGH 47/3 RT,
Vijayanagar Golony,
Hx;prab ad-500 028,

Dte. 6.‘7.76

C(/"'—“

(%

ANNEXURE. A XXXXTI

No,AN/119/Con/8296800
PAO(OBs)co rps of S Lgnals,
Jabalpur.

Sub: Discipline - Estt.uD A.D

Befs In continuation of this O
Memo of even No. dt.27.2.

£ffice Confid
76 addressed

ntial
to you.

It has been finally decided by the C.G.D.
New Delhi as tae competent disciplinary authority
. you should be awarded the penalty of "Removal from

with effect from lst July'76.

The order of the  C.G. D.A., New Delhi :ln t}*is

'behalf 'bearing Ho,30014(3117/76-AN/F dt. 17.6 76(11

is forwarded herewith.

~_The enclosed acknowledgement way pléase signed
by you in token of your having received the CGDA
dated 17.6.76 and the same forwarded to this Offi

return of Post.

// -TBUE COPY //

)

(_%«uﬁ o MQU t

.a.o(oasy céaPs OF smmu;s.

(SHADI LALL MALHOTBA)

A
hat

Service"

1 origin31§

Order
ce by

Sd/=

A.CoDed

Nuv’;h O%KQ/

TN P gﬁ)




y L — Ry QMMN&Q&w—ﬁ

\...
RN goo1u(311)/76 AN/E

\Ui\we or the Gontroiler Generul of Delence Accounls, New Delhi-22. s
ot/- 17th June, 1976 |
ORDER I_
.w) . 0
Whereas, in considexation of the record of disciplinsry pr ocecd ings
instituted ageinst shri__ M.V, Qe m‘j‘gmuasi-nermanem Auditor r
(afc To, 8296800 ) gerving in the orgenissticn of “he Controdl

De fence accounts (Other Rd,nk‘:‘) South, Madras

andxafk mmnmmtxm{mwxw BEKE BREE -

end of the individuel not having mede shy representation in roply to the
notice calling upon him to shoy é=use'aguinst the wcticn proposed to be

tsken in regard to hm, the undersighed i eatisfied thet good uné sufficl

et

‘ rosscng exist far imposing upon the said vhid MLV, prﬁh‘ﬁ ah

the penalty of _ Temoval from service..

Now, therefO’e, the undersigned heraby J:em:meq the said

appei M.V, Seshaiah. from service with effect from 1-7-76 .

-

'ﬁzgwi@“.

v _ G ONI'R OLLER GL.NM;.L G DESSNCE 4G00UNSe

nG .

Te

Shri M ,Y,Seshagiah,Quasi-permanent /ditor

(a/C Vo,_8296£00 )

Through the _Controller of Defence 'Accounts((}ther Rankp

-South,

Madrasa.

G)J\‘/‘Z_g:}_ ' W%Qm




Reoceived CoGoDehos

"""C_b‘ff_

1%ﬁwa£xu£E__g.fix ,

{
M'-ﬂ-':*'»-..-‘ - v

_.-n".—u""n-l-.‘

. i
.

 ACKNQWLEDGEMENT

76=AN /F dated 17th

(ORs)Corps of Signsls,

June 1976 thro

8006800 dated 6th July 1976,

Station

Dated

.t

9

Signature
(M.V.Seahaiah)

Grade ¢

- A/C

Jabalpur under his No.

Qp.Auditor
No 8296800

New Delkil Order Ho.30014(301)/
ugh the ACDA i/c| 3
AN/149/Con/
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O
\_ | pAY AccOmiTS OFFIQS (OTHuR RANKS) COiPS OF STGNATS: JABATD UL
| 2. JULY 1976.

:’}u"' 7\ [ATMII ORDERATIO | 0%
bt .
5#\ Sub 3 Discipline - Estt ~ DAD. ‘&:?Q;
| ~00000= 5 b
.
The following ponalty has bheen imposed by the CGDA, New Delhi
s the compebent Disgiplinaxy Authority on Shri M.V.Seshalyh,
@ suditor, {4/C Ho0.8296800). '
ARemoved from Servige with erfect from 1~7~1976:
. Shri M.V.Seshaiah has acourdingly heen atruck off the strength
of this office with effeot from 1.7.1376.
(AUTHY : ODA{OR)South,Madras-18 Part I1.0.0. No,T/AN/T01
| - /dated 26,6.76s ) o Lo
. o Sd/-X X ¥ % X
© (SHADT IATT MATHOTRA)
’ A.0LDALLT/C,
Al /119/00H /8236800
Copy %o &= |
1e The coa{Ons ) South,Madras-18 (2 copien)..
2a G/Pay - Leave { 4 coplea) |
e G/t}aﬂhier
4. G /Securlty
S Guazd file
- \jm/ Regd Ack pue”
| Shri M V.Seshalall,
Yo . . No.LIG H 47/3 BT |
Vijaynager Colony,
Hyderabad - 500028 (L.F)

A gopy of the CDA{OR8)Svuth,ladras Pert II 0.0 No.I/AN/T01
dated 26.6.76 is enclosed . Please acknowledey receipt
in the proforma enclosed.

. . )
~

y V}
(V. KRI SHNAGURTHY)
ACCCTATS OFFIOHR  (AN)

?%'\"‘

1 | ‘ Prie: “g(\%‘ o
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" | OFFICE CT il

‘as the competent disciplinary.

 CONY"ROLLER OF DEFENCE ACCOUNTS (ORs) SOUTT
ZHERTL (YEIOH ORDER NUPBER 1/AN/101 dates 26.6.76, _

Sub: Tiecipling - Bett, - DD,

SRl IV, Seshaiah, P, Auditor,
A/c N0,8296800., - oo

HEx oo

The Following penalty hne been impoged by the CGDA, How

asuthoxrity om Shri, M.V.3erhaiah,|
Wasi-Lermanent Auditor (A/¢ Wo. 8296800), |

| "Removed ffom gorvige With effoet Lz om 1,7.76"

©(Authority:- éGDA,,New'Deth N0.50014(311) /76 Ak /7

- ddted 17th June 1976). - . L f'

H

83/-(A.R. HALASYAN) _
Iy, ‘CONTROLLER OF DEFENCE ACCOUNTS (A%
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\Qﬁ‘ww@ui - e il -

. . AR 4
AB/I1/22440 _ Deted 26,76,
Copy to: i o | o
1. The CGDA, New Delhi-22, =~ With reference to hic No.30014(%11)
" Te~-AN/F Qated 19.6.76.° - :
2 Phe (DA(Teneions) Allahabad { 2 copies) o
\// Phe ACDA I/c, PAC(ORe) Corps of Signale, JFabalpur{MD) |- With
a epare copy of the Part II 00 for serving on Shri.M.V.Scehaish
QP. Auditor(4/c Ho.8296800) and whose aclmowledzement may
please be obtained.and forwarded to this office for re¢cord.
Pleage aclnowledze receipt, S
1. The A0 I/c, Pay Section (Local) 2 copies.
5, The AQ I/c, Pay IV Section 3{&0_}31}@8) 6. Guard TFile 7.FC IM.lo
8. Unit Pile . AL .77 N0 T UomT) W LAN/GpL T
We AN/Gp IV (DL AN/Gp. V¢ L Cord Index.
. " ] A .U'\.»—**‘,
. _ : - | )1};,,f*~’

(2 .K.CHEART)
ACOOUNTE OFFICER (AR

pvh/-

f



CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
N 3o o 146

~J

D'of 1996.

Dt. of decision§18-6'96

Betweens \

M.V. Seshaiah . Applicant

and

1. controller General of Defence Accounts;
R.K.Puram, New Delhi. -

2. Controller of Defence Accounts (ORs),
Central, Nagpur.

3. Pay and Accounts Officer (Other Ranks)
corps of Signals, Jabalpur (M.P.)

. Respondentg

Counsel for the applicants Sri M,V, Seshaial
(Pafty-inperson)

counsel for the respondentss Sri K. Ramulu, Addl. CGSC -

CORAM

Hon'ble Mr. Justice M.G.Chaudhari, Vice chal

Hon'ble Mr. H. Rajendra Prasad,

aypagiene ORDE Q (=

Lrman

Hember-(Aﬁi%:.

u}ﬁub;%ﬁﬂ&k&m_

( As per Hon. Mr,Justice M.G.Chaudhari, V.C )

The applicant in petson. Ms. Shyama for Sri K.Rahulh-

seeks to appear for respondents.

"

eel




2. The applicant seeks to challenge the ord

Acconnts removing him from service as a result

ﬁr

dt.l?-ﬁ-?é passed by the Controller General of Defence

of findings

arrived at a disciplinary proceeding held again;t him,

The applicant was holding the post of Quasi-permanent

Auditor at that time, The order of removal became effective

from 1-7-76. The applicant admits that he is s

from service from éhat date. The disciplinéry

tood removed

proceeding

was held U/£y14 of ccs (cca) Rﬁles;'1965. An appeal

against the said order is provided U/r 23 of th% aforesaid

rﬁles, The applicént, however, did not file any appeal

at all at any time against the said order. The order

thus asfumed finality nearly two decades ago.
has prayed for condonation of delay. A}theugh
that his appeal before the President of India h
disposed of, technically there is no delay in f

O.A. He also states that due to domestic prob#

The applicant-
H&‘s‘— contends
ad not been

iling the

ems and ill-

health, as also harassment meted out by his sﬁperior o

offiders, he could not venture to apprdach the

High Ccourt

without explaining however aé to why he had not filed an

appeal U/r 23, The applicant submitted that he

reanit
wastégggsed

of the said rule and was confused and did not know that an

appeal could be filed. Looking to the circumstances that

the épplicant is an educated person and had eve

1é;jgz;’»ff

n purported

a3




-5

to file an appeal to the President of India at the

initial stage of the enquiry, it is unbelievable that

he was ignorant of the rule. The representation which

he had fiied to the President of India was on 2 =5=74

even prior to the charge-sheet yaé served on hi ‘dt.2-6-75.
From the bopy of that reprgsdntation we notice thaf-a- |

very wild and reckless allegation¢was made by the applicant

- and it appears that the Ministry of Finance (Defenpe) did

not forward the same to the President and haad

the same. Whatevéri%hat might be, that was not| a pro=

ceeding challenging the impugned order and has |no relevancé.

———

3. The laches on the part of the applicant [would be

sufficient to refuse to entertain the 0O.A.

4. However, we are of the view that the Tribunal

has also no jurisdiction to entertain the O.A. |or t§~

) ) e
condone the delay in view of Sec.21(2)(l). and-gh&jgrievance

had become barred by limitation on expiry of the period

prescribed thereunder, -aém£tted%¥.fgﬁe applicant would
have dpproached the High cduréjfor relief prior to the

establishment of the Tribunal which admittedly [he did not do

5. The application is thus totally misconceived and the

objection raised by the Office that the O.A. is not maine

tainable is correct. In order to satisfy ourselves that

the applicant mayAfeel that his case was not considered

by us, we have examined the merits of the O.A. and for the

it

)




the office, The Q.A. is accordiﬁgly rejected|

is also fejected.

Ms. Shyama to place on record the Memo of

of Mr, K.Ramulu for the respondents within a h riod of two

weeks, failing which the office shall struck ofif

r appearance of Msvw Shyama from the records.

' Wt - ' '
reasons noted above,Aagreedﬁ%}th?the~objection raised by

The M.A.

Appearance

the

Prasad) (M.G.Chaudhart)
Vice Chairman
Dt.18-5-96 . |
Py, l : (Open Court dictation) % ‘
: ‘ %L Lorers

oy fof

e L

§tﬁjﬁ Cﬁ7lﬁf




- To

i.

2,

3.

4.

5.
6.
7.

The Controller General of Defence Accounts,; .
R.K.Puram, New Delhi. '

The Controller of Defence accounts (ORS),
Central, Nagpur,
The Pay and Accounts Officer(Other Ranks)
Corps of Signals, Jabalpur (MsP).

One copy to Mr.M.V.Seshaiah, Farty~-in-person,LIGH,
47/3RT Vijayanagar colony, Hyderabad.

One copy to Mr,K.Ramulu, Addl ,OGSC, CAT , Hyd.
Cne copy to Library, CAT,Hvd. '
One spare copy. “

pvm.

L
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I COURT
TYPED BY o CHECKED BY .
COMPARED BY APPRCVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYLERABAD BENCH AT.HYLERABAD

-THh HON'BLE MR.,JUSTICE M.G, CHAUDhARI

VICE-~CHAT RMAN

AND /

THE HON'BLE MR.H.RAJENDRA PRASAD:M(A)

bated@ (8- 6 -1996

ORDER/JUDGMENT

 M.A./R.A/C.A.NO.

in

| 0.a.No. ‘50-5749-6- —76"] }‘?é VA Py 517(

. T.&.No, (W.P. o

Admitked and Interim Directions

issued.

Allowed.

Dispoged of with directions

D smi]ssed
£

Dismissed as withdrawn
Dismissed for Befault.

OrderedfRe jected =—" -

No order as to costs.
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2. The applicant seeks to challenge the order
at.i7-6=76 passed by the Controller G;neral of Defence
Accounts removing him.from service as a result of findings
arrived et-a disciplinary proceeding held againmst him,
The applicant was h&ldingFthe post of Quasi-Permanent
Auditor at that time. The order of removal became effective
from 1-7=76. The applicant admits that he fs stood removed
from service from that date. The disciplinary proceeding
was held U/r 14 of ccS (CCA) Rules, 1965. An appeal
against the said order is provided U/r 23 of the aforesaid
rules. The spplicant, however, digd not file any appeal \
at all at any time against the said order. The order
thus assumed finality nearly two decades ago. The applicant
has prayed for condonation of delay. Atthough Q::contends
that his appeallbefore the President of India had not been
Lpmntde
disposed of, technically there is no delay in filing the
O.A. He also states that due to domestic problems and ill=-
health, as also harassment meted out by his‘superior
officers, he could not venture to approach the High Court
without explaining however as to why he had not filed an
appeal U/r 23. The applicant submitted that he -asl?SSQEZGJt
of the said rule and was confused and did not know that an
appeal could be filed. Looking to the circumstances that

the applicant is an educated person and had even purported

eed
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Counsel for the applicants

)

CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BERCH

ST
' ;ﬁhwmns-._“
AT HYDERABAD 7S "y
TG A
Mob (-, N3 1946 - .
I N
0.8, 7of 1996.
Dt. of decisionglB-6=96
. p ,
_.f
'
Betweens

M.V. Seshaish «. Applicant

and

1. controller General of Defence Accounts;
R.K.Puram, New Delhi.

2., controller of Defence Accounts (ORs},
Central, Nagpur. |

3. pay and Accounts Officer (Other Ranks)
Corps of Signals, Jabalpur (M.P.)

e+ Respondents

counsel for the respondentss Sri K. Ramulu,

CORAM

B R T il S

sri M.V, Seshaish
{Party=ineperson)

Addl. CGSC

Hon'ble Mr. Justice M.G.Chaudhari, Vice chairman

Hon'ble Mr, H. Rajendra Prasad, Member

‘amemen Of f_ (2

e

a) 5 | |

( As per Hon., Mr.Justice M.G.Chaudhari, V.¢. )

The applicant in person. Ms. Shyama

seeks to appear for respondents.

/

./
fut="

+ L -

For Sri K.Ram'i_;;

‘o

N

e ' :
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Wt
reasons noted above,, agreed ulth the objection raised by

the office. The O.A. is accordingly rejected. The M.A.

is also rejectad.

Ms. Shyama to place on record the Memo of Appearance
of Mr. K.Ramulu for the respondents within a period of two

weeks, falling which the office shall struck off the

L’ Mo - ({Nw. u)-J.-.,
appearance of MsShyama from the records.

o

garfea
@ BE TRUE COFY

CERTIFIED T ﬂ ] o
I o '|

] COURT OFFICER
vk EpAiaT 6 TRV
CaANneE Qimin e BIC ‘fiivussl
EUIECT ]
HYDERABAD EENCH

-
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to file an appeal to the President of India at t%e

initial stage of the enquiry, it is unbelievable that

he was ignorant of the rule, The representation

he had filed to the President of India was on 22-%-74
even prior to the charge sheet was served on him dt.2-6-75,
From the copy of that representation we notice that e

very wild and reckless allegationcwas made by the lapplicant

- and it appears that the Ministry of Finance (pefe ce) did

not forward the same to the President and had

the same, whatever that might be, that was not a proe

ceeding challenging the impugned order and has no relevance,

3. The laches on the part of the applicant wou*d be

sufficient to refuse to entertain the 0O.A.

4.  However, we are of the view that the Tribuna

—

has also no jurisdiction to entertain the 0O,A. or to
aud
condone the delay in view of Sec.21(2)(1) amd the grievance

had become barred by limitation on expiry of the permiod

LA
rrescribed thereunder. -Adm%ttuﬂ*y.’zﬂe applicant

have approached the High Court for relief prior to t

establishment of the Tribunal which admittedly he did not do.

Se The applicstion is thus totally misconceived +nd the

objection raised by the Office that the O.A. is not main-

GL/VLA_r
tainable is correct. In order to satisfy ourselves that

ol ‘
the applicant nayﬁteel that his cese was not consideres ,
by us, we have examined the merits of the O,A. and for the -




4 4o ORDARS Cu Teid HCH 'L TRIZEAL
1534/96

0ule e ve i

(3.1:) has meen file

The aosove 0a
records relating to and

secking "to call for thne
RmC. 30014 (311} /76=-0iy/ ¥, dt.

2roCo
jal service, cont inull

the same with conseguent

and allowances anad all otiner benefits®

as seen from the material pspers filed by the apwlic

is seeking to guash/setaside the removal order dt. 17.6.76

15
winici he nade represertutlon to the higherex authorities
nas replizd vide Lr.

st 14,6.89, for that the department

that "the issuz related to a.very olé meriod (13years), n

can be taken now +o revive tne case 2l
mhe applicant along with the 0A nas filed condd

s from 7.11,82 only.

closad".

petition, for 5 years & 5 month

uu*- the ofrlce felt that u1nce t
as long back as,on 1.7.76, w vether the 0A 13 maintainanls
and the oflfice has alsc ins 1%5L%Ea on £iling of concone
petition, right from tne dste of renovel.

mhe office, 168 ACCOLULNYLY Lwaw-w ¥ o

naintainasility & i fmication, °Or wiich te

follows: -

n fhougn the removel was made on 1.7.76, the d
1

action is stated to have .ocei arlsnn on 1,74
the year 1989 T made o representction and
when I was lnLormLa taat it is not 3ract1cat
recpen the case., -herelore, according to me
cause of action arisen w.s.i. 30.11.59, and
rhe O~ is maintainable. f Ifne above stated r
is no need to correct t.e celay”.

gabmitted Zor orders 28 to tae maintainability and

a by the applicant i
connected with

17.6,76 end guash or S§
ity of serviceg, »ay

4 hence your case Ha

he cause of action thad ariz=

applicant rep!

ause Of

76, in

on 30.11.873
ple to

the Zinal
t.erefore

bz gonsg  tacre

1imitation.




FPOR ORDERS OF THE HOM*8LE TRIBIRAL
Delio Do nglite 1534/96.

fhe above 0A (5.R} has been filed by the applicart himse £
seeking "to call for the records relating to and connected with
proc. EC. 30014 (311)/76~A1/F, dt. 17.6.76 and quash oF setagide
the same with conseguential service, continuity of service, Pay
and allowances and &ll other benefits™.

As seen from the material papers filed by the applicent, he
is seeking to quash/setasice the removal order Gt.17.6.76, against
which he made representation to the highernsr authorities on
gt,14.6,89, for that the Jepartment has replicd vide Lr. atp7.11.89,

that "the issue related to & very olé period (13years), no @ction
can be taken now o revive the case and henge your case nas been

! closed®., The applicant along with the 0A has £iled condone delag

petition, for 5 years & 5 months from'7.11.89 only.
put the office felt that since the cause of action hdd arisen, - -

* ka as long back as,on 1.7.76, whether the OA is maintainable in CAT

~ and the office hag also insist&ﬁgé-on £filing of condone delay
petition, rignht from the date of removal. ﬁJ/JH
The office, nas accordingly raiscd objecticn, with fegardeato

}Bigzaéggbility & limitation, for which the applicant re%lieé as
n phough the removel was made ou se... .
action is stated to have been arisen o LeT ofl®, ~ am*
the year 1989. I made a representation ang on 30.,11.89
when I was informed thas it is not practicaple to
regpen the case, mhere fore, according vo me the final
cause of action arigen Ww.eeFe 30.11.89, and therefore
the 0A is maintainable.i The above stated rpasons there

12

is no need to correct tae delay"e.

sumitted for or&érs as to the mainteinability and 1imitation.

' REGTSTRAR,
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CEGTRAL ADMINISTRATTVE TRISINAL
HYDZRABAD BENCH - :

—

| o O.A.\#EGD.NO,W%B(‘F ’Qé | D.a’te" %/l\}(
o S%a MY mLMJ &Amqﬁﬁ

blf; ot

] q &#F -
Pré“
§ . T am to request you to r@ctlfv tﬁé*defcats mentlon 2d
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